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CENTIKAL ADMINISTCATIVE ThIBUNAL
GUUWAHATI BFNCH:GUWRHATILS

URIGINAL APPLICATION NO. 4;1—27/2HG<U“
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH '

Original Application .No, 422 of 2000.

Date of Decision°’gl:;%:Ql

Mohd,. Ayub Khan

W Y e oezm e

== = = e e . .Petitioner(S)

—~

- e - 8/Sri JeLe §§£‘§F¢ P’Sﬁi?ié; - me - e o AdvOocate for the

Petitioner(s
‘Versus-—

= = = e o Resrondent! -)
) : _

_: Sri A.peb Roy. 8r «C.G.S.C.

:ﬂsﬁr::;;hxz"r x:'—n:z.

I I mAdroceL= for the
Re;ponﬁeqt"“

THE HON'BLE MR. JUSTICE D. N.CHGWDHURY}VICE CHAIRMAN.
THE HON*BLr MR. K.K. SHARMA, ADMINIQTRATIVE MEMBER.

-

1. Whethe: Reporters of local Papers may be allowed to see the
Judgment »

2. To ke referred to tra Reporter or neot »

<

3, Whether their Lordships wish to see the fa

ir ocpy of the Jrdgment
4, Whethgf;the Judgment is to ke

circuléted tc the other Benches ?

Judgment delivereq by Hon'ble : admn. Member.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original application No. 422 of 2000.

" Date of Order : This the 21st Day of December, 2001.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman .

The Hon'‘ble Mr K.K.Sharma.Administrative Member ,

Mohd. Ayub Khan,
Chief Conservator of Forests,

- Agartala, Tripura. ' _ ©« « « Applicant

By Advocate S/Brl.J.L.Sarkarz M.Chanda.
- vVersus -

l. Union of India,
represented by the Secretary
to the Govt. of India,
Ministry of Envircnment % Forests.
Paryavaran Bhawan, C.G.0.Complex,
New Delhi.

2. Union public Service Commission,
represented by its Chalrman.
Dholpur House,

Shah jahan Road,New Delhl.

3. The State of Tripura,
represented by Secretary,
Department of Fcrests,:
Government of Tripura, Agartala.
Tripura.

4. The State of Manipur,
represented by the Secretary,
Department of Forests,

5. Shri R,S-Lal.
C.C.F, !

6. Shri Rohmingliang Lushai,
- OEOF.’ -
Tripura, Kanjaban,
Agartala.

7. Dre. Ashblndu Singh,
C/0 pPrincipal C.C.F.,
Manipur, Imphal .

8. Sri Selbar Singsit
COC.I' ! .
Manipur. - ' + « « Respondents.
By advocate Srl A<.Deb Roy,Sr.C.G.$.C for
respondents No.l & 2.

\C Ul -



K.K.SHARMA, ADMN .MEMBER ,

The only relief claimed in this application is the
benefit of promotién'to Indian Forest Service (IFS) from-
the year 1976. |
2. . Mr J.L.Sarkar, learned counsel appearing for the
applicant submitted that the applicant is a appointee to
£he Tribura Forest Service having joined on 1.4.19867. At
present thé applicant is working as Chief Conservator of
Forests (CCF), Agartala, Tripura. The applicant bec ame |

eligible for promotion to IFS with effect from 1.4.75. However,

no meeting of the Selection Committee for Manipur-Tripura

cadre was held for selection to IFS in 1975. Four officers
senior to the applicant were appointed to the.IFS by |
*Notification~dated 13.4.1975. No Selection Committee méeting§
were held for the years 1977, 1978 and 1979, The meeting

of the Sélection Committee was held in 1980. The applicant's
name was appfoved'fcr appointment to IFS and he was appointed
to IFS with effect from 14.5.1981. The applicant was

«

alloted the year of allotment 1975 vide letter dated

- 15.1.1985 (annexure-7 to the O.A). One Dr. ashbindu Singh,

direct recruit to IFS of 1977 made a representation against
the applicant's year of allotment 1975 ané ¢laimed seniority.
On the basis of this representation the year of allotment

of the applicant was revised to 1977. The recruitment quoﬁa

‘considered-bylthe Ministry of Environment and Fcrests while

notificaticns dated,
fixing the cadre strength at that time was pased CnZ 20.1.72,

3.1.74 and 20.4.77. The applicant has referred to the order

‘of the Jabalpur Bench of the Central Administrative Tribunal

in 0.A.394/90 and claimed that the number of posts to be
filled by promotion is to be calculated 33 and ¥3 percent
of the items No.l, 2 and 5 of the Cadre schedule. The order

WU S

contd..3
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of thé-Centr;1 Admin1strative Tribunal in the afcrementioned -
case was uphéid by the Supreme Court by'order dated 24}2.95
in pr(c) NC.3464 of 1995. Non cona;deratiom of item Nos.2
and 5 namely, deputation reserve caused irreparable loss to
the service p}OSPQCt of the appliCant. The order of the
Jabalpur Bench was also followed by Calcutta Bench of the
Tribunal in 0O.A. 994/90.21f depydtation reserve posts were
-
considered and the number of posts increased the applicant
would have been thhln the zone ot consideration for
prcmqtion to FFS. Uhder‘Rule 4'o£ the IFS Cadre Rules

' |
strength and composition of each cadre constituted under
. | .

- rule 3 shall Fe determined in consultation with the State

Government . Rﬁle 4(2) of iFS (Cadre ) Rules state that
Central Goveerent shall at the interval of every three
years re-exaﬁ?ne the strength of each cadre in consultatiocn
with the State Gévernment, Failure to hold the mandatory
Trienniel Cad%e Review violated Rule 4(2)'of the IFS (Cadre)
Rules. IflthegTriennial cadre review had been held the

same would have resulted in 2 more senior scale posts and
the applicanticoﬁld have got the advantage at the relevant
time as the a%plicant'was holding the cadre post. The yeér
of allctment lnltlally ﬁetermln@d as 1975 had been subse-
quently re-determ;ned as 1977 and the applicant has been
placed b@low resuondents No.5, 6, 7 and 8 because the
deputatlon reserve was not taken into consideration whlle
con81dering the promotion post of IFS. Only 8 posts were
considered for promoticn tc IFS as against that 10 posts

N . . | . - . N
which would have been available on account of inclusion of

deputation reserve post+ The applicant had been placed below

responderits No.5 to 8 because of non coﬁsideraticn cf
promotion of the applicant in the year 1976 due tc wrong

calculation of vacancy position. The applicant would have
\ F’K;\JLLVK*A$Q

5
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|
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got prohotion in the year 1976 if the authority had taken
into consideration zi the postsunder item 5 of the Cadre
Reéulation, namely, deputaticn reserve. This position has
been accepted by the Calcutta and Jabalpur Benchestiofhthe
Tribunal and the same has also been confirmed by the

Supreme Court . Government of India by Notlfloationsidatad»
and 31.12:97 & 12

- 22.11. 904(Annexure—1léto the O.A. ) amended the rul@scéf

-~

IFS (Fixation of Cadre sStrength) Regulations cr. 31.12.97
by which»a deputation reéefve has been included for

fixation of the cadre strength ams ub&mﬁhx ﬁtate'deputation
réserve at the rate of 25% has been inciuded in the Cadre'.

Strength.c@his amended Notification had been giwven effect |

- from 1.1.1998. It is submitted by the applicant that thell'

same procedure deserved to be adcpted with retrospective

effect and the selection made in the year 1976 deserves

to be reviewed by adOpting the same method . By non adOption

of avenues of promotion the apolicant had been deprived

fof promotional benefit tc the cadre cof IFS during the

year 1976. The applicant submitted his representation

dated 14.9.99 to the Secretary to the Government of India,

Ministry of Environment and Forests,New Delhi. The applicant

had represented for re-determination of the year of allotment
and conéiderationlfor appocintment to IFS. It is stated

that in the Central Government Nctification NQ. 16016/29/
75-AI8(IV) dated 26.2.77 of thekmepartment'of personnel

and Administration where 3 posts were shown under item

No.5, nemely, State deputation reserve. As per this Noti-

fication the senior posts'had been shown as 25 and deputation
rese:§e4vacancy'shown as 3. Three'deputation reserve posts
are added and the total number of posts ééme to 28 and
promotional posts shéﬁld be 9 against 8 posts shown in .,

the cadre schedule and ou£~of the 9 posts Tripura woﬁld

have got 5 posts and th@ applicant would have become

\ Q '\,.‘\,Q L\a\sg7
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eligible for promotioﬁ to IFS on 1.6.76 long before the
revised éaére schedule from 26.2.77. Thﬁs the applican£

is %antﬁit-led.to be promoted to IES with effect from 13.4.77
i.e. the daté his immediate senior in the State Forest
Service'Sri‘ﬁ.K.Mukherjee~was‘promoted-and the year o£
allotment oﬁght to have been fixed as+«1970. The applicani :
has chéllenged the selecticn and prays for revision of
selection Q?ld in 1976. Learned counsel for the'applicant
relied on tﬁe Judgmantiof the Supreme Cour# in S.Ramanathan
vs. Union of India & Ors., r@por;ed in 2001(2) SCC.118

and the judgment of the Central Administra£ivé Tribunal,
Jabalpur Bedph in K.K.Goéwami vs.,quon of India & Ors.

and also the, judgment of the Calcutta Bench in 0.4.994/90.
, -t

3. ~ The respondeht No.i.has £iled a written statement.
No writtén‘skatem@nt has been filed on behalf of_reSpondédt
No.2, Union PUbllC Service Commission and respondent No.3,
State of Aba;m. Mr A.Deb Roy. 1earned Sr.C.G.s.C referrlng
to the wrltt@n statement submitted that the vacancy pos;tlon
has been settled by the amendment of Ryle 9 which was |
amended in the year 1989. With this amendment it is provided
that the number of posts at any time shHould not exceed more
than 33% of @osts at serial No.i and 2 of the Fixation‘
of Cadre btrength Notlflcatlon. As per this amendment only
’senlor level postsand senior postsunder Central Government
are to be coweidered for the purpose of fixing the promotion
 quota. He also submitted that the applicant has filed the
applmgatlon at a very belated stage, When the recruitment
rules had been amended with effect from 22.8.89 to exclude
the state ‘deputation reserve for calculation o% promotion ‘
acéncies, the apnlicant cannot raise the issue at this
nelated stage. This issue has been considered by the

1}

- Chandigarh Bench of the C.A.T in vinod Kumar Jhajhria in

contd..6
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0.A. NO.1122/HR/96 dated 14.10.97. Thé\,:respondents-havé '

also relied on the judgment dated 19.4.2000 of the
Supreme Court in_Taﬁilnadu Administrative Service Cfficers',.
Association vs. Union of India & ors.,reported in AIR22000;
$+C '1898. |

4. we have given our anxious consideration to the
submissions made on‘behalf of the parties. and have also
-peruséd the documents submitted-alongwith the applicatién.
The reliéf claimed by the applicant pertains‘to the_yearv
1976. The applicant's case is that he should have been
promoted to IFS from y the year 1976 instead «i he was
glven promotion to IFS with effect from 13.4.1977. The
appllcatlon was flled on 6.12.2000. Under Section 19 of
the Administrative Tribunals act 1985 limitation has been
prescfibed. Under sub-section 2 of Section 21 of the act
this‘Tribunal has been given poWer to look into grievances
arlslno during the perlod 3 years preceedlng the setting
up of the Trlbunal The Administrative Tribunals Act came
into Operatlon in the year 1985. Thus this Tribunal can
look into the grlevances arlsing upto the year 1982
subject to other llmltatlon prima facie applicant's casge
is barreg by limitation of secticn 21. Apart from this

the judgment on the basis of which the applicaht has made
| this appllcatlogzglso passed 1ong back. 0. A.No.394/90 -
K.K.Goswami vs. Union of India & Ors. was decided on |
129.6.94. The SLP arising from this judgment wasjdecided
on 24.8.95. The application on this.ground itself is
liable'to be dismissed. Not}only that'the>éame issues

have been considered by the Chandigarh Bench in Vinod
Kumar Jhajhria - 0.A.1122/HR/96 dated 14.10.97 and by
the Supreme Court in Tamilnadu aAdministrative Services
foiceré' Association & another vs. Union cof India & Ors.

\C \\&»w;% o f
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decided on 19.4.2000 and reported in AIR 2Q00 SC 1898. Ih
this éase the Members of Tamilnadu and Haryana State Adminis-
trative Service Officers sought difection from the Supreme
Court to the réspondéntSDtovencadfe‘of State'ﬂeputationr
Reserve post, ex cadre ppst and temporary pést mannedrby
‘the IAS officersfor a centinucus peribd of 3_years,:Théir'
plea was that some posts which have not been inc iudéd. in
item No.l of the schedplé t6 the IaS (Fixatiocn of Cadre
Streﬁgth) Regulation were beihg ﬁaanédby Ias Offiéer and
these posts were in existence -for deéadesrtogethef and Suéh
posts hdve not‘beén encadred. Consequent to the failure of
the respbndents to encadre thesé posts, the petitioners

were &énied theif legitimate right of"being selected tc

:the IAS. I£ was held by the Supreme Courﬁ as under T

", . .It is a well-settled principle in
service . Jurlsprudence that even when

| there is a vacancy, the State is nct
bound to £ill up such vacanCy nor is
there any corresponding right vésted
in an eligible employee to demand that
such post be filled up. This is because
the decision to £ill up a vacancy or
not vests with the employer who for
good reason; be it administrative,
economical or policy, decide not to
£ill up such post(s)e..."

The Chandigarh Bench of the Tribunal in T .Shidi .duvinaddi -t . skl
Kumar . Jha jhariats case also held as under

. W... While the firdst notification amended
‘ ' the cadre steength regulations in respect

of Madhya Pradesh cadre in order to in-
crease the number of vacancies in promotion
quota in the IFS of the said cadre after
taking into account the senior duty posts
as also Central Députation Reserved i.e.
item Nos.l, 2 and 5 of the cadre !Stgength
Regulaticns . Howevee, by the second
nctification issued on the same date, the
recruitment rules were alsc amended accor-
ding to which the number of persons
‘recruited under Rule-8 in any State would
not at any time exceed 33 1/3 percent of
the number of posts shown against items 1
and 2 of the Cadre Steength in relation
to that State in the &chedule to that
Cadre Strength Regulations.

With ref the issuance of the aforesaid
Notification, it was made known tc all

- i _ \ QP_L/\ugsL\a\xv\\?&

contd. .8



\

the State Porest Officers' serving in
different States that the Notification
of the Govt. of India was explicit not
to provide promction quota mcre than
33¥3 percent of the number of posts
shown against item No.l and 2 of the
Cadre Strength in the Schedule. Thus
if any member of the State Borest Service
had any grievance, he ought tc have
challenged the legality of the above
stated provisions within the prescribed
period of limitation. as pleaded by the
applicant himself, he became eligible for
appointment to the IFS in the year 1988,
He did not challenge the above stated
provisions till he filed the present 0.A.
in the year 1997. Even in the year 1993,
the applicant was considered and placed
in the select list, and the promotiocn
guota was c¢alculated in terms of the
above stated Regulation. The applicant
did not guestion the said methcd of
calculation of prokotion quota within =
the period of limitation even after his
, placement in the select list of 1996.
i In this background, if the claim of the
applicant is accepted at this stage the
retrospective increase in the promotion:
quota in the IFS Cadre of Haryana is
bound to adversely affect the seniority
of those directly recruited IFs Officers
who have been appoifted during thds long
interval of 8 years from the year 1989
'till date. None of them has been impleaded
in the array reSpondents in the present
Ovo : -

= ———

Similarly in Tamilnadu Administrative Service 0fficers:*
Case the Supreme Court has held as under :

“The petiticners further contend that
similar relief was granted in the
case of applicants who filed original
applications befcore the Jabalpur Bench
and Calcutta Benches of the Tribunal,
.and there is nc reason why the petitio-~
ners should be denied such benefits.
The Union of India has explained in the
counter affidavit that those are isolated
o cases where promotions were given on
g the basis of the directions issued in
the original epplications as well as
contempt petitions, and the same should
not be treated as a binding precedent
in every other case. We notice that as
per the statutory provisions, the
encadring of posts can be dcone only on
certain fact situations existigg and
|  further it will have to be done on a
‘ review to e conducted by the Central
Government in consultation with the
State Governments and on belng satisfied

| C ku&(AcN
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that an enhancement in the cadre strength
of encadring of certain posts 1is necessary
in the administrative interest of the
States concerned. Until such encadrement
takes place, nobody inclucding the
petitioners could stake a claim to
consider their case for promoticon to
those ex=-cadre posts. Therefore, such
rlght to be ceonsidered for promotion,
in our considered view, would arise only
 from the date of encadrement which

‘ : ~ having been done with effect from 1998
only, we do not think that as a matter
cf right the petitioners are entitled
for retrospective seniocrity.

- In light of the above, we are of the
M opinion that the petitioners are not
entitled tc the twin reliefs sought for
by them i.e. for a writ of mandamus to
encadring the ex=-cadre/temporary posts,
so also for a writ of mandamus for the
retrospective seniority in regard to
the pOSLS already included in the State
_ IAS cadre strength by vlrtue of 1997
o amendments..

The learned counsel for the applicant has referred to the
Supreme Judgment in S.Ramanathan vs. Union of India & pfs.,
reported in (2001) 2 scc 118 for the submission'ghat ifie
statutéry perr is given to a authority,'dutyuﬁsragst oh
the duthorlty to comply with the requlrement of law-

and a rellef due to an dppllcant could not be denied on

the plea of administrative chaos,unless based on materlals
on reccrd. He submitted that in view of this judgment.as
tne &tatutory duty was cast on the rercndents to properly
consider the case of the applicant in the light of the
judgment in K.K;Goswami's case and thé judgment of the

o~

Calcutta Bench of the Tribunal .

5. We have perused the judgment of S.Ramanathan's case.
In this case the triennial review under Rul@ 4(2) of IPS
‘Cadre Rulcs:w?;ﬁﬁds due in 1987 but was initiated in 1989
and was completed in 19%1. The dppllcant in that case had

approached the Central Administrative?Tribunal for appropriate

directions. There also a plea was taken that the applicant

U A
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had approached the Tribunal beyond limitaticn. It was held

in that case as under

- " « . . We are not persuaded to accept
- : this submission inasmuch as the appellants
approached the Tribunal, the moment the
competent authority redetermined the
cadre strength in the year 1991, and,
. - therefore, it cannot be said that there
' has been laches on the part of the
appellants tc approach the Adm1n¢8tratige

Trlbunal.'. .o

In the case referred to by the learned counsel the issue

was alive as the applicant had taken steps to move the

Central Administrative Tribunal in time; Here in this case

t

we find no reason for the belated f£iling of the application.

Considering all the facts the application is-liable to be

dismissed. Accordingly the same is dismissed. There shall,

however, be no order as to costs.

\< ( L hage >
( K.K.SHARMA )
o ADMINISTRATIVE MEMBER

o]

B -,\/.,.—-..__.-‘r%

( D.N.CHOWDHURY )

VICE CHAIRMAN
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Mohd Ayub Khan ¢ Applicant TO
-VéI‘StlS- |
Union of India & Ors. : Reépoﬁdents
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(An

ﬁ%plication under Section 19 of the Administrative

Tribunals Act, 1985),

é,z/L.n
Original Application RNo. /2000

BETWEEN

Mohd. Ayub Khan

Chief Conservator of Forests

Agartala
Tripura
sececess Applicant
wAND e
*
1, Union of India

2.

represented by the Secretary
to the Government of India,
Ministry of Environment and Forests,

Paryavaran Bhawan, C.G.O. Complex,

New Delhi.

Union Public Service Commission,

Irepresented by the Chairman, U.P.S. Ces

Dholpur House,

Shajahan Road, New Delhi.

The State of Tripura,

)
Represented by the qp{/f Secretary, / gkfﬂvw

Department of Forests,

Sovernment of Tripura, Agartala,

Tripura,
Contdo LI WY
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e -&tate of Manipur,

represented by the Secretary,
Bepartment of Forests,
Government of Manipur,

Imphal, Manipur,

5. Shri R.S.lLal,
Chief Conservator of Forests,
C/o Principal Chief Conservator of Forests,

Manipur, Imphal,

6. Shri Rohmingliana Lushai
Chief Conservator of Forests,
Tripura, P.0O. Kunjaban,

Agartala

7. Dr. Ashbindu Singh
C/o Principal Chief Conservator of
Forests, Manipur,

Imphal.

8. Sri Seibar Singsit
Chief Conservator of Forests,
Manipur
(Presently on deputation as Deputy Director

General, I.C.F.R.E., P.0O. New Forest,

Dehradun).

e+« o Respondents

DETAILS OF APPLICATION

1. Particulars of the order against which this appli-

cation is made.

Deemed refusal of the Secretary to the Government

C Ontd. LY

nMateol, Y o (Q/\/Cm«,/



oAt ﬂﬂ'?j’f"“ | 7 Q?
Oentral Admisy ¥ Lal
- e
£ Ul
gEet wnanid
. 1 :
Quwahati 3ench

of India, Milpistry of-EnviroRWMSHt & Forests to dispose
of the applicant's representation dated 14,9,1999 in
regard to fhe correct determination/fixation of his
seniority and the year of allotment in the Indian Forest

Service,

Subject in brief : Indian Forest Service Manipur/Tripura
Cadre : Determination for seniority and the year of

allotment of promotee officers in terms of the provisions
of Rule 3(2) (c) of the Indian Forest Service Regulation

of Seniority Rules, 1968,

2. Jurisdiction of the Tribunal..

The applicant declares that the subject matter of

the instant case is within the jurisdiction of the

Hon'ble Tribunal,

3. Limitation

The applicant declares that no final order has
been made by the Government or other authority or office:
or other persons competent to pass such order with
regard to the representation dated 14.9,99 made by the
applicant and a period of epe Year expired thereafter,
hence the instant application is being filed on the
expiry of one year from the date of said répresentation.
Therefore, this ‘application fulfils the requirement of
the law of limitation as laid down under Section 21 of

the Administrative Tribunals Act, 1985,

4.  Facts of the Case,
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applicant is|preSen 5§¢hqf@f§ _thel post of Chief

e i

Conservator of Forests under the Principal Chief
Conservator of Forests, Tripura. The respondent nos.

5 to 8 are the IFS officers and they have been arrayed
as party respondents as an abundant caution because the
subject matter of the application involves the correct
determination of the applicant's seniority and the
fixation of his year of allotment. The applicant is

aggrieved by the method and manner in which his year of

allotment has been fixed,

4.2 On the recommendation of the Union Public Service

Commission, New Delhi the applicant was selected by the

Government of Tripura as probationer for undergoing

training in Indian Forest College, Dehradun for subsequent

appointment as Divisional Forest Officer in Tripura

Administration (Union Territory), Accordingly he Jjoined

the Indian Forest College, Dehradun on 1.4.1967 and on

Successful completion of the training he was appointed

as Divisional Forest Officer with effect from 24,4,1969

2-2(1)/For-69/1826-30 dated 25.4,1969 of
Government of Tripura,

vide Memo No.

Forest Department., His appointment
to the aforesaig Post was made substantive with effect
from 19,11,1974, The post of Divisional Forest Officer
wWas redesignated ag Conservator of Forests by the Goﬁt.
of Tripura vide their Notification No,

F.2-2(1)-For-75/

M ootool. /_\_7% KL ..
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a permanent posttﬁgéer Forest Department, Government

?
\

-

of Tripura,

Copy of the Office Order dated 24.4.1969,
Notification dated 23,8.1975 and Notification
~ dated 28,8,1978 are annexed as Annexures-1,2 &

3 respectively,

4,3 That the applicant became eligible for promotion
to the IFS cadre (hereinafter eluded to IFS) with effect
from 1.4.,1975. It would be appropriate to refer to the
law governing the IFS and the relevant rule framed
thereunder in order to effectively show as to how the

applicant became eligible for promotion to IFS with
effect from 1.4.1975,

4.4 That the Indian Forest Service is one of the
All India Services éommon to the Centre and to the
States, The statutory basis for the establishment of

the All India Services was provided by Chapter I of
Part XIV of the Constitution (Article 308 to 314)
supplemented by the All India Services Act, 1951, passed
by the Parliament as envisaged in Article 312 of the
Constitution. The Act of 1951 was initially applicable
to the Indian Administrative Service and the Indian

Police Service but it was subsequently extended by

Amendment Act 22 of 1963 to cover the Constitution of

three new 211 India Services one of which was the
Indiaﬁ Forest Service, Section 3 of the Act of 1951

empowers the Government of India to make, after Consulta=

tion with Stage Governments, rules for the Tegulatiop

o ,
£ recruitment and the conditiong of service of personsg

appointed, ¢o an All India Serviceg

M atat ik L o
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4.5 That pursuant to.the dmendment of 1963, mutual

consultations were held between the Union Government and
the various Statefiéf Governments and the broad pattern
already in existence for the Indian Administrative
Service and the Indian Police Service was decided to be
adopted for the Indian Forest Service also. Once this
decision was taken the statutory rules followed. These

weré five sets of rules framed between 1966 and 1968,

i)  The IFS(Cadre) Rules 1966
ii) The IFS (Recruitment) Rules, 1966
iii) The IFS (Promotion) Rules, 1968
iv) The IFS (Pay) Rules, 1968
v) The IFS(Regulation of Seniority) Rules, 1968,

iv)  The IFS (Fixation of Cadre Strength) Rules,

4,6 That in pursuance of Sub-Rule (i) of Rule & of
the IFS (Recruitment) Rules, 1966, the Central Government
in consulgasion with the State Governments and the Union

Public Service Commission, framed the IFs (Appointment by

Promotion) Regulations, 1966,

For the purpose of the instant case four of the
above mentioned Rules, namely (i) The IFS (Cadre) Rules,
1966 (ii) The IFS (Recruitment) Rules (iii) The IFs
( Regulation of Seniority) Rules and (vi) the IFs(Fixation
Of cadre strength) Rules alongwith the IFS (Appointment
by Promotion) Regulations, are highly relevant and the

relevant provisions of the same would be referred to in

this application,

4,7 That under Syberule (2) of Rule 4 of the IFs

( Recruitment) Rules, recruitment to the IFs is mainly

by two of the following methods, namely;
Contd,..
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ii) by promotion of substantive members of the

& .
State Forest Services.

4,8 That the regulation 5 of the I F3 (Appointment by
Promotion) Regulation provides for the preparation of

a list of suitable officers of the State Forest Services
by the Selection Committee. This regulation also lays
down that each selection committee shall ordinarily‘meet
at interval not exceeding one year, Third proviso to

Sub regulation (2) of Regulation 5 further lays down
that the Selection Committee shall not consider the case
of a member of the State Forest Services unless on the
first day of January of the year in which it meets, he
is substantive in the State FPorest Services and has

completed not less than eight years of continuous service

in the State Forest Services,

4.9 That as the applicant had completed € years of
continuous service in the State Forest Service and was
in a substantive capacity in the State Forest Services
with effect from 1.4.1975 he was eligible for promotion
to the IFS w.e.f. the said date, in terms of the 3rd

Proviso of the Sub regulation (2) of Regulation 5 of the

IFS (Appointment by Promotion) Regulations,

4,10 That it is stated that 8 years service as required

under the rule for consideration for appointment by

promotion to the IFS cadre, the applicant became eligi-

ble for consideration to the I FS cadre on 1.4.1975,

In this connection it is relevant to mention here that

although the applicant was eligible during the year

1975 but no meeting of selection committee for Manipure

Contd_ .
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Tripura cadre was held t%u%g‘lﬁ%'?er‘s g:m aaa& of the

eligible candidates for appointment to IFS by promotion
in terms of the Recruitment Regulation 5 of the IFS

(Appointment by promotion Regulation).,

4.11 That it is stated that the Central Government by
Notification No. 6-41/71-AIS(IV)-D dated 20.1,1972
fixed the cadre strength of the State cadre of Manipur-
Tripura. By the said Notification the total authorised
strength of the Joint Cadre was fixed 12, of which 8
EXXSNELHXBE posts were to be filled up by promotion in
accordance with Rule 8 of the I FS(Recruitment Rules,
1966),

The Central Government again by Notification
No. 6.53/72-AIS(IV) dated 3.1.1974 fixed the cadre strength
of the Joint Cadre of Manipur-Tripura. By the said Noti-
fication total authorised strength of the Joint Cadre of
Manipur-Tripura was fixed as 24, of which 6 posts were
to be filled up by promotion in accordance of Recruitment
Rules, 1966 and nécessary amendments were made in the
Cadre strength Regulation 1966, Tt is also relevant to
mention here that the Central Government by another
Notification No. 16016/29/75-A15(1IV) dated 26.2;1977
amended the cadre strength by the IFS (Fixation of Cadre
Strength) Amendment Regulation 1977 under which the cadre
strength for the Joint cadre of Manipur~Tripura increased,
Under the said amendment the total authorised strength
for the Joint Cadre of Manipur~Tripura was increased from
24 to 35 and consequently the promotional post to be
filled up by the members of the State Forest Service

for the State of Manipur-Tripura was increased from 6
to &,

Al o, G.k/tA/G PRA o
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tion dated 3.1.1974 and Notification dated 26.2.77

are annexed as Annexures= 4,5 and 6 respectively.

4.12 That it is stated that under Rule 3 of the
Appointment by Promotion Regulation 1966 a Joint Cadre
Committee cénsisting of the Chairman of the Union Public
Service Commission or any other member of the Commission,
Chief Secretaries of the States of Manipur and Tripura,
Principal Chief Conservator of Forests of Manipur and
Tripura and the nominee of the Central Government not
below the rank of Joint Secretary was to be constituted

for the purpose of selection of suitable members from

amongst the members of the State Forest Service of Manipur

and Tripura for appointment to IFS in terms of Rule 4(ii)

(b) of the Recruitment Rules 1966.

The IFS (Appointment by promotion) Regulation
1966 sub régulation (2) of Regulation 5 and Joint Cadre
Rules 1972 Schedule I and III provided that the total
number of posts to be filled by promotion in a Joint
Cadre will be divided amongst constitutent States as per
agreement which have been arrived at under sub rule 3 of
Rule 8 of the Indian Forest Service (Recruitment) Rules,
1966,

The Joint Cadre Authority shall ordinarily meet at
an interval not exceeding one year and prepare list of
such members of the State Forest Service as are held by
them to be suitable for_promotion to the service. The

Committee shall consider for inclusion in the said 1list

|
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Sub Regulation 1 of Regulation 5 of IFS (Appointment
ﬁ'i;

by Promotion) Regulation 1966. The list shall be prepared

separately in respect of each State Forest Service. The

number of the Members of the State Forest Service included

in each such part of the list shall have to be not more
thah twice the number of substantive vacancies antici-
pated in the course of the period of 12 months commencing

from the date of preparation of the list.

In the explanation (ii) to Regulation 5 of the
Appointment by Promotion Regulation, 1966, it has been
provided that in computing the period of continuous
service for the purpose of the Regulation there shall be
included any period during which an officer undertook
training in diploma course in the Indign Forest College,
Dehradun or such other training as may be approved by
the Central Government in consultation with the U.P.B.C,,

in any other Institution.

The Committee, howevér; shall not consider the
dases of members of State Forest Service until on the
first day of January of the year in which it meets, he
is substantive in the State Forest Service and has
completed not less than 8 years of continuous service
(whether officiating or substantive) in the post included

in the State Forest service including the period of

training for two years.

4.13 That it is stated that the list of eligible
officers as are found suitable for promotion to the IFs
and prepared by the Committee in terms of the Regula-

tion 5 of the Appointment by Promotion Regulation, 1966

IMMar-Arat /;‘7 ks bakos
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shall be sﬁbmi%ted to the Union Public Service Commission,

by the concerned State Governmgnt alongwith records of
all the members of the State Forest Service included

in the list and the records of State Forest Service

who are proposed to be superseded by the recommendation
made in the list and reasons for supersession and the -
observation of the State Government on the Tecommendation
of the Committee for their consideration and approval of
the list and the list as finally approved by the upsc
shall form the Select List of the members of the State
Forest Service, The select list whicﬁ is aéproved by the
UBSC shall be in forde until list is reviewed and revised
under Regulation 5(4) of the saig Regulation and removed

the name of such persons in the manner provided in the

said Regulation,

4.14 That it is stated that six senior posts were
available for filling up py promotion, 3 each from the
State of Manipur ang Tripura in 1976, This strength was
revised by the Central Government vide the Notification
dated 26.2,1977 increasing the strength of senior promotion
posts to 8, of which 4 bosts to the State of Manipur as

agreed by the Joint Cadre Authority of Manipur and Tripura

under the Sub Regulation_z of Regulation 5 of IFS (Appoint-
ment by Promotion) Regulation 1966 $

S1l,No. Name of Officer

Substantive w.é.f
1 Shri . B
N.Dey 15,9,71
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3.
4,
S.
6.
7
8.
9.
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Shri M,K.Biswas— "

Shri D. Dutta Roy
Shri R.M. Dutta
Shri S.K.Mukher jee
Shri M. A.Khan
Shri V.K.Sood

Shri R.N.Singh

Shri A.K,Singh

EXAESE Y
A

"712.11.1971

(e
1.

19.11.1974
19,11.1974
19.11.1974
19.11.1974
19,11,1974
19,11,1974

19.11.1974

4,15 That the Joint Cadre Commiktee for the State of

Manipur and Tripura held its meeting on 17,09.1996 for

selection and preparation of a list of suitable officers

from amongst the members of the State Forest Service

under the States of Manipur & Tripura. On the recommenda=-

tion of the Committee the select list was bPrepared with

the following officers s

1.

2,

4.'

1,
2.

Iripura Part

Shri M.K.Biswas,
Shri D. Dutta Roy,
Shri R.M.Dutta

Sri S.K.Mukher jee
Manipur Part

Sri N.Kunjo Singh

Sri Nganthoi Singh

After the select list was approved by the U.P.S.C.

and on the basis of the 4 senior posts available at that

time the following State Forest Service Officers in

Tripura were appointed to the senior post of IFS with

effect from the dates as indicateq against each ;

A atool, /.)‘71,\/5 alaon.
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1.7 7 shri MK, Biswas 5.2,1977

" 2.  Shri’ D.Dutta Roy 5.2,1977
EN Shri R,M,Dutta 5.2.,1977
4. Shri S.K,Mukherjee 13,4.1977

It is relevapt to mention here that Shri SeKe
Mukherjée who was immediate senior to the applicant
in the State Forest Service was appointed to I,F., S,
vide Notification No. 17013/3/77-AIS(IV) dated 13.4.77
Of the Ministry of Environment ang Forests and was
allotted 1970 as year of allotment vide oiaei No. 18014/
10/31=-IFS~IT dated 15.1,1985, |

4,15 That your applicant begs to state that after
filling up of 4 senior Posts in 1977 as stated above no
meeting of the Joint Cadre Committee of Manipur and
Tripura was held for next 3 years i.e, 1977, 1978 and
1979 contrary to the mandatory provision of IFs (Appoint=-
ment by Promotion) Regulation, 1966, sub regulation §
which provides that the Joint Cadre Coﬁﬁittee shall
ordinarily meet at an interval not exceeding one year
for preparation of select list of such members of the
State Forest Service as held by them to be suitable for
bromotion to the service., It was only in December 1980
that the Joint Cadre Committee met for Preparation of
Select List. The Cases of all eligible State Forest
Service Officers who held substantive POsts in Tripura

were considered and the committee Tecommended the following

names in order of seniority
l. Shri M,a, Khan
2, Shri V.K.So00d

Contd,..
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The aforesaid Select List was approved by the

UPSC on 21.1.1981 and thé appligant was appointed to
officiate to the senior post of IFS under Rule 8 of

IFs (Recruitment Rules) 1966 with effect from 14.05.1981,
The officiating appointment was later on confirmed with
effect from 14.2,.1982 vide Ministry's No.18013/13/83~
IFS.IT dated 9.10.,1984, Thereafter the applicant was
also allotted year of allotment 1975 vide Ministry's
letter No. 18014/10/81-IFS.II dated 15.1.1985 below
Shri R.Lusai, a direct recruit who was appointed to

senior scale with effect from 1,1,1979,

Copy of the order dated 15.1.1985, Notification

dated 9,10,1984 are annexed as Annexures-7 & &

respectively,

4.16 That it is stated that meanwhile Dr. Ashbindu
Singh (1977) direct recruits to the IFS borne in the
Joint Cadre of Manipur-Tripura (Manipur-Part) submitted
representations against the year of allotment 1975 and
claimed seniority above the applicant. On the basis of
those representations the Ministry vide their Office
Memo No.18014/10/82-1FS-IT dated 13.2.1989 revised the .
year of allotment to 1977 so far as the applicant is
concerned. It is also relevant to mention here that the
streggth of promotion quota was ocomputed by the Ministry
of Engironment ang Forests while fixing the cadre strength

vide Notification dated 20.141972, 3.1,1994 and 20.4,1977,

4.17 That your applicant begs to state that it has been
held by t he Central Administrative Tribunal,

Bench in o.a, No. 394/90 ang the Hon!
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994/90. that the number of posts to be filled by promotion
is to be calculated 33 and 1/3 percent of the items No,
14245 of the Cadre Schedute with 20% of item No.1

against Central Deputation Reserve and 25% of item No.1
against internal Deputation Reserve, i.e., against items
No. 2 and 5, resﬁectively. The said orders of Hon'ble
Triﬁunals were-finally upheld by the Hon'ble Supreme

Court by its order dated 24.8.95 in the SLP (C) No.

3464 of 1995. It is therefore, necessary that the same
method of determining the number of posts to be filled

b§ promotion should be adopted in all the States including
Manipur-Tripura, namely‘33 and 1/3 percent of items no.

1+245 from the year 1973,

It is stated that due to non~-inclusion of item
Nos. 2 and 5 while calculating 33 and 1/3 percent for
promotion quota the applicant was excluded for considera~
tion in the selection held on 27.09.1976. As such non-
consideration of promotion of the applicant caused
irreparable loss to the service prospects of the applicant.
If the same procedure method and manner was adopted forA
calculating the promotion quota as settled by the Hon'ble
Jabalpur and Calcutta Bench of the Central Administrative
Tribunal in 0.A. No. 394/90 and 994/90 in that event two
posts would have been increased. In item No.5 as per
Notification dated 3.1.1974 8 posts were shown against
item no.5 whereas pPosts under State deputation reserve
would have been taken into consideration in that event twé

pPosts would have been increased against item No.5 ang

the applicant would have fallen within the zone of
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consideration for,promoﬁion‘ﬁéﬁtggj;féﬁggggg. at due

to non-computation of the method determined by the
Hon'ble Jabalpur Bench and Calcutta Bench of the Central
Administrative Tribunal the case of the applicant was

not considered. ‘

Copy of the judgement and order dated 29.6.94
passed in O,A. No.'394/90 referred to above and
the judgement and order dated 24.8.95 passed_in
SLP (C) No. 3464 of 19§5 are annexed as Annexures

9 & 10 respectively,

4,18 Thét under Rule 4(1) of the IFS (Cadre) Rules,
the strength and composition of each of the cadre
constituted under rule 3 shall be as determined by
regulations made by the Central Govt., in consultation
with the State Govt. in this behalf. Pursuant to this
rulé 4(1), the Central Government in consultation with
the respective State Govt. had‘framed the IFS(Fixation

-

of Cadre Strength) Regulations, 1966,

Rule 4(2) of the IFs (Cadre) Rules, provides that
the Central Government shall, at the interval of every
three years, re-examine the strength and composition of
each such cadre in consultation with the State Government

concerned and may make such altercations therein as it

deems fit,

4.19 That the failure to hold the mandatory Trienniel

cadre review on its gdue date thus violated the Rule 3(2)

of the IFS ( Cadre) Rules, If the Triennial cadre review

would have held at least the same would resulteq in

addition of 2 (two) more senior scale bosts, it jg

N a ol A'\f vk ke,
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Obvious that had the Triennial gadrecreview held on its

e

R

. [ St - s :
schedule date the applicant would have got the advantage

of the same ag the relevant time the applicant was

holding the cadre post.

4.20 That the applicant was promoted to IFS vide
Government of India, Ministry of Environment & Forests
Notification No.17013 15/80-A1S (¥ IV) dated 14.5.81. This
appointment of the applicant to IFS was made under sub=-
rule (1) of Rule 8 of IFS (Recruitment) Rules, 1968

and sub-fule (1) of Rule 9 of the IFS (Appointment by
Promotion) Regulations, 1966. Pursuant to this appointment,
applicant was allotted the Manipur-Tripura cadre of the

IFS under sub-rule (1) of Rule 5 of the IFS (Cadre) Rﬁles,
1966,

4.21 That the applicant was appointed to IFS vide

order dated 14.5.1981 but his year of allotment initially
determined as 1975 but Subsequently the same was re-
determined as 1977 and he was placed below respondent
nos. 5,6,7 and 8. It is stated that Shri R. Lusai, IFS,
was the junior most among the direct recruit Indian
Forest Service Officers in Manipur-Tripura cadre. Sri R,
Lusai officiating since 1975, sri S. Singsit a directly
recruited IFS Officer in the Manipur- Tripura cadre was
officiating in senior post with effect from 12,11.1980
and Sri Ashbindu Singh is also another direct recruit IFs
officer in the Manipur<Tripura cadre, year of allotment of
the applicant has been revised as 1977 instead of 1975

following the Tepresentation of the above
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year 1976 for consideration of appointment to the post

of IPS for Manipur-Tripura cadre the case of the
applicant was not considered by the Joint cadre of
Manipur-Tripura as because item 5 of the Regulation

of the I.F.S.(Appointment by promotion) Regulations not
taken into consideration while calculating the promotion
post of IFS, As a result altogether & posts for promotion
werevtaken into consideration for Manipur and Tripura
State but due to non-includion of posts fall under item

5 i.e. post meant for State deputation reserve, as a
result only 8 posts are showg for promotion quota in
Place of 10 posts.If the method and manner of calculation
of 33 1/3% of promotion quota would have taken into
consideration as per law laid down by the Hon'ble Jabalpur
and Calcutta Bench of the Hon'ble Central Administrative
Tribunal which was subsequently confirmed by the Hon'ble
Supreme Court. In that event the applicant would have
considered for promotion amongst the two additional posts
as shown above which would have been increased in the

promotion quota of 33 1/3 percent of the IFS cadre,

It is also stated that the applicant is placed
below the respondent nos. 5 to € in the seniority list
as because non-consideration of promotion of the applicant
in 1976 selection due to wrong calculatioﬁ of‘vacancy
Position as the post indicated in item 5 of the Recruit-
ment Regulation of fixation of cadre strength was not

taken into consideration by the respondents while calculag-

ted the vacancy Position,

It is categorically stated that the applicant

would have been appeinted in the 1976 selection if the

Madtol, Byt olan
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the post under item 5 of the cadre regulation for

filling up promotional post,

Ii is stated that after the judgement and order
dated passed by the Calcutta and Jabalpur Bench of the
Central Administrative Tribunal and the same have also
confirmed b& the Hon'ble Supreme Court. Government of
India vide its Notification issued under letter No. 16016/
6/90-AIS(I1)-A dated 22.11.90 amended the rule of IFS
(Fiiatioh of Cadre Strength) which is‘called as Indian
Forest Service (Fixation of Cadre Strength) Amendment
Regulation 1990 which came into force on the date of
publication RABFULALESH in the official Gazette. In the
said Notiflcation deputation Teserve has been included
for fixation of cadre strength., It would be further
evident from the Govt, of India Notification issued under
No.11033/15/95~A1 S(II)-C dated 31.12,1997 whereby
regulation regarding fixation of cadre strength Regulation
1966 of the Indian Forest Service has been amended and
the same is came into force with effect from 1.1.1998
whereby State deputation reserve at the rate of 25% o
item 1 has been included for fixation of cadre strength
by way of amendment, But unfortunately amended Notification
given effect with effect from 1.1.1998, It is stated that
since the Government of India decided to including 1tem
5 State deputation reserve as 25% of item 2 of fixatlon
cadre strength the same procedure deserves to be adopted
with retrospective effect and the Procedure for

calculation
of the Promotion post of 33

P oot (- el bobon
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held in 1976 deserves to} e reviewgéibé:w
same method and manner a;viaié down in the amended
Notification dated 22.11,1990 and Notification dated
31.12,1997. But due to non-adoption of uniform policy
by the Government of India so far fixation of cadre
strength is concerned the applicant has been deprived
of promotional benefit to the cadre of IFS in the
selection held during the year 1976, It is categorically
stated that if the method and manner now adopted by
the Government of India by amending the recruitment
Regulation relating to fixation of cadre strength of
Indian Forest Service in that event the applicant would
have been included in the 1996 Select iist and appointed
to the IFS cadre w.e.f. 13.4.77 as because two posts
would have been increased under promotion quota of 33
1/3 percent. Therefore selection held in 1976 is liable

to be reviewed and the applicant is entitled for

consideration for promotion under the promotion quota,

A copy of the Notification dated 22,11.90 and

31.12,1997 are annexed as Annexures 11 and 12

respectively,

4,22 That your applicant submitted a detailed repres-
entation on 14.9,99 addressed to the Secretary, Ministry
of Environment and Forests, New Delhi through proper
channel praying inter alia for refixation of year of
allotment in the Indian Forest Service. In the said
representation the applicant also inter alia prayed for
re~determination of Year of allotment ang seniority on
the ground that for consideration for appointment by

bromotion to the IFS, post of Deputy Conservator of

N € é" :{’ ,’g.yuvé /F’Q—A%
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2 of Regulation 5 of the IFS (Appointment by promotion)
Regulation 1966 ought to have been taken into considera-
tion. It is also stated that the strength of promotion
quota was computed by the Ministry of Environment and
Forests while fixing the cadre strength vide Notification
dated 20.1.72, 3,1.72 and also vide Notification dated
20.4.77 and thereafter taking into consideration the

post give at serial Nos. 1 and 2 of the cadre schedule but
without taking into consideration of the senior duty

post of Deputy Conservator of Forests in accordance with
the sub regulation (2) of Regulation 5 of the IFS
(Appointment by Promotion) Regulation 1966. He has also
stated that the learned Jabalpur and Calcutta Bench
calculated 23 1/3 percent of the promotion quota after
taking into éonsideration item 1+245 of the Cadre
Schedule under provision of Rule 9(1) of the Indian

Forest _Service Recruitment Rules were amended. .The
épblicant categorically pointed out that in the cadre of
IFS Ménipur and Tripura Joint Cadre fixation given by

the Central Govt, vide Notification No. 16016/29/75-A18
(iV) dated 26.2,77 of Department of Personnel and Adminis-
tr;tion revised from tbe amended senior post under the
Joinﬁ.Cadre of Manipur and Tripura and 4 posts under
Central Government against which & promotion posts shown
in accordance with Rule 8 of IFS (Recruitment Rules)1966,
There were 3 pPosts shown against item 5 i.e. State deputa-
tion reserve, Thus the total promotional post against
item nos. 2 and 5 comes to 28 and 33 1/3% works out to 9.

T ‘
hus there shoulg be 9 poomotion Posts against g Posts

shown in the cadre schedule, The state of Tripura con ti

N eh o, g57buéézﬁa%
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" Posts would get 5 out of 9 poété.under promotion qﬁgta

as against 4 originally provided. It is also pointed

out that the applicant was eligible for promotion to the
senior post of IFS with effect fro%:1.6.76 ;tself long
before cadre schedule was r?Viifﬁ__Eé_g§:3:1977' therefore
he is entitléé -é; Le promoted to the IFS cadre with
effect from 13.4.77 i.e. the date his immediate senior

in the State—Forést Service Shri S.K.Mukherjee was promoted
and year of allotment ought to have been fixed as 1970,

But surprisingly no reply is given and the authorities

are silent over the r'epresentation of the applicant even
after a lapse of one year as such in the compelling circumse
tances finding no other alteraative the applicant is
approaching this an'ble Tribunal for AXRKEBELEEN protection
of his right for promotion under the uniform bPattern as

adopted by the Government of India by way 6f amending

the recruitment regulation (Fixation of” Cadre Strength)

of Indian Forest Service, 1956,

In the circumstances stated above the selection
held in the year 1976 is liable to be revieweg taking
into consideration the amendend regulation for adopting
| fair and just policy of promotion to the cadre of I Fs,

It is a fits case for the Hon'ble Tribunal to interfere with
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direct the respondents to refix the eeniority of the
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applicant above the private respondents on the basis

of the findings of the review sQlecEiip. L omolosodl
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4,23 That this application is made bonafide and for

the cause of justicte,

5e Grounds for relief(s) with legal provision(s).

5.1 For that non-computation of vacancies available
against item No.2 and 5 (i.e. against 20% Central
Deputation Reserve)and 25% internal Deputation
reserve) under the relevant Rule of Cadre
Schedule resulted nonconsideration of the case
of the applicant during the selection for appoint-

ment by promotion.

5.2 For that the applicant adversely affected as a
result of exclusion of his case from consideration

fmx for selection in the year 1976 as because the
respondents has violated the statutory rule of
IFS Cadre schedule while computing the vacancies

for the recruitment year 1976,

5.3  For that the Hon'ble Tribunal as well as the
Hon'ble Supreme Court upheld and confirmed the
method of determination of vancancies, and also
taking into consideration of the vacancies
against the 28% item 2 and 5(that the number of
posts to be filled up by promotion #s to be
calculated 33 1/3 percent of the item 14245 of
the cadre schedule with 20% of item I against

Central Deputation reserve and 25% of item No.1

Mok ol Rryeb
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against internal Deputation.rescrve i.e. against
Rt

item 2 and 5 respectively) of the Cadre Schedule
under provision of Rule 9(1) of Indian Forests

Service Rule,

For that adoption of wrong procedure for computation
of vacancies in violation of the I FS Cadre Rules
in the recruitment year 1976 the present applicant
was excluded from consideration for selection held
in the year 1976 although vacancies were available
and as a result tﬁe applicant Qas subsequently
considered and appointed in the year 1981 and as a
consequence of which the year of allotment initially
determined as 1975 and subsequently again redetermi-»
ned as 1977, whereas correct computation of vacan-
cies would have resulted 1970 as the year of allot-
ment. As such selection held in the year 1976 is
liable to be reviewed taking correct vacancy
Position of the year 1976 which will antidated the

promotion of the applicant with effect from 13.4.,77,

For that wrong calculation of vacancy position for
the recruitment year 1976 excluded the applicant for
consideration for appointment by promotion to the
cadre of Indian Forest service which ultimately |
resulted continuous wrong and adversely affected

the promotional brospect, determination of correct
allotment Year, fixation of pay of the applicant,

and also will effect the pensionary benefit of the

applicant, & < fe (S A o % ek —
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6. '~ Details of remedies exhausteds -
That the applicant states that he has ne eother alter-
native and other efficacious remedy than to file this appllcatxon;

Refpresentatiens through proper channel were submitted by the

applicant but to no result.

7. Matters no previously filed or pending with any

other court 2

The applicant further declare that he had not previou-

‘sly filed any application, writ petitien or wr suit regarding the

matter in respect of which this application has been;made,'before
any court or any other authority or any other Bench of the Tribunal

nor any such application urit petition or suit is pending

before any of them.

8. Reliefs sought for s

In view of the facts and 01rcumstances stated
above in paragrsph 4 above, the applicants pray for the follow=-
ing reliefs s
8.1 - .7 That the respondents be directed to grant the

benefit of the increases strength\of the prometion .
quota of IFS be allowsd froQ 1976 .itself by holding

review selection.

8.2 That the respondents be directed to antedeted the -
promotion of the applicant to the cadre of IFS w.e.f.
13.4,1977 i.e. at least from the date of appeintment

of gﬁfi A S.K. Mukherjee immediate senior of the
applicant, appointed by promotion to the cadre of

IFS from State Forest Service and further be pleased

——— T mIg g

to direct the respondents for determination of
correct seniority and to fix year of allotment

as 1970 of the applicant.

8.3 Costs of the application.
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8.4 Any other relief or feliefs touﬁhéihﬂthé’éﬁbiicants
are entitled to, as the Hon'ble Tribunal may deem

fit and proper,

9. Lbterim order prayed for :

Pending disposal of this application,-an observa=-
tion be made that pendency of this application shall not
be a bar for the Iespondents to grant the reliefs sought
for in this application. The applicant also prays that

the instant application be disposed of expeditiously,

100 00000000 s0 e

This application is filed through advocate,

11. Particulars of the I.P.0.

i, I.P,0. No,

(1]

667)107)
(1 1y = gV

iii. Issued from ¢ G.P.O, Guwahati,

iio Date

iv, Payable at GeP,0., Guwahati,

e

12, List of enclosures s

As stated in the Index,

AOAat ﬁ%fﬂuész(£M~
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VERIFICATTI e

I, Mohd. Ayub Khan, applicant in the instant

applicaticn, aged about 56 years, presently holding the
post of Chief Conservator of Forests, Agartala, Tripura,
do hereby verify that the statements made in paragraphs
1 to 4 and 6 to 12 are true to my knowledge and those
made in paragraph 5 are true to my legal advice and

I have not suppressed any material fact.

And I sign this ve ification on this the 6th

day of December, 2000.

MLt By et RLow,

Signature
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GOV-RIRIENT OF TRIPURA, . PA

- FOREST DEPARTMENT,

L)

' P
Dated, Agartala, the__ 2 /). ‘April, 1969, .
* OFFIOR ORDERs ‘ *s

The - Chiof Oomninsionar 4s plosgsed to appoint Mohd., Ayub Ehan tm

Divinional Forest Offiocer temporarily on R8.400'00 per month 4n the rey

sealo of Ra 400-1*5-760/-. Plus adnissible allowences with offoot {rom ﬂm

dato di‘ asmnning charge and post him o the Office of Conser¥ator of Iore

'i

at Agartala until further ordam.

8y order of the Chief

' 3

§ ’ \ A as

1L
Gecrotary, )
Goverrment, of Tripu}a.

1) The Accountsnt Goneral, Assem & Magalend, Agartale
Branch, Agartela. Sard Khen has beon s apr oinbed
against tha temporary post of Divisionsl Forest
Of{icer croated vida Forest Doparirment Mamo No,
Fo2e1(1) /For=69/ 14067 dated wupen oo

2) The Consarvator of Yoreats, Tripura,
\_-3) Mohd., Ayudb Khan.
4) Porsonal. file.

" 5) Aocounte Seation,

[ AR X N X ¥

ﬁﬁ??
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/ ) " GOVERNMENT OF TRIPURA ’gga -
il s FOREST DEPARTMENT - -
5~'ﬁ'ﬁf‘d:21 ok ' Annexwwe —2
.'l ' :‘ { r
R o 4 DATED, KUNJ ABAN R\
vy I THE.__23rd fugust, 1975, \
NOTIFICATION,
The Governor is pleased to confirm the fqllowing
personnel as Divigional Forest Officer, (Class II) in the scale
of K.H00-45-760/~ with effect from the 19th November,1974 against

the existing permanent posts under Torest Dep

artment, Government
of Tripura.

1+8r1 Rasamoy Datta,
2.8ri S.K.Mukherjee,
3.s71 M. Ayub Knan,
besri V.K.S00d,
5e8ri R.N.Singh,
6.5r1 A.K.81ingh,

"By order of the Governor,

<f}anu4ébvw,fﬂ”’r//
(WP Wavant )

Secretary,
Government of Tripura.

Copy forwarded tog- .
- 1) The Accountant General, Tripur-, Aznrtaiq. ) |
2) The Qazette Department, Govermiant of Tripura,Agartala
for publication. -
3) The Appointment and Services Dedartment, Government of
Tripura,Agartalns. '
4+) The Secretary, Tripura Public corvice Commission,Agartala.
5) The Conservator of Forwests,Tr: mirs. ' Y
6) sri Rasamoy Lotte, Divigional Forest Officer/cri S.K.Mukherjec,
Divisional Torest Officer/sri wd, Ayub Fhan, Dirisional
Forest Officor/sri VeK.S00d, Divisional Foroct Ofricor/
Sri R.N&Singh,Divisicnnl Forast Officor/ari AK.Singh,
Divisional Forest Officer, ‘
- Personal files of the Officore, '
Guard file, o

[solN]
e Y

Secreta Iy, ‘
Government of Tripur:,
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o Qﬂgz Government of Tripura O _

::\/ag\ R Forest Department. -5 Ammexww —8
" _'v'l *** TN
ﬂf Dated, Agartala.

The 28,8 _,1978.
NOTLFLCATL ON.

The Governor of Iripura, in consultation with the Tripura

Public Service Commiséion, 1s pleased to order that the designation
.0f the posts of the "Divisional Forest Officer" in the Forest Deptt.
will be changed to that of "Assistant Conservator of Forests" with
immediate effect. These re-designated posts of Assistant Conservator
of Forests will continue to remain in the exlsting classification
and scale of Pay of f5.500-40-900-50-1300/~ (B after Bth & 154h
stages).

~ The Assistant Conservator of Forests/Deputy Congervator
Of’Eorests placed in~charge of a Division will continue to function
as Divisional Forest Officer of the respective Forest Divisions.

b ———

B ﬁi?ﬁ"?ﬁ&ﬁ;ﬂ ‘ By order of t@e Governor,
P e Arsenee {\, )ﬁ(u Gt
e 8] Dg (D.F.Bagehi) 2"
P e Sccretary
lf‘?*“%w~7‘ujkw.m,‘ Government of &ripura.

Ty o 1

i The Special Secretary to the Governor,Tripura,Agartala.

2. The Secretary to the Chief Minister,lripura,Agarcala.

. The Chier Secretary, Government of “ripura,Agarctala.

5+ ALl Departments/Head s of Departments.

- 6. The Secretary,Tripura Public Service Commission, Agartala.
This refers to the Commission's letter No.F.30(8)-TPSC/76
dated 12.10.76. ‘

7« The Superintendent of Press, Govt.of Tripura,Agartala foy
- Publication of the Notification in the Tripura Gazette,

8. The Accountant General, Iripura,Agartala. The existing D.F, Os.
1ist of which is encloged herewith will continue to hold the
Posts of A.C,F. in their existing scale of pay as per terma
Of thedr appointuments as D1 .. ecesgnry pay sllps n faveur
Of the officers as A.C.F. may kindly be Zssued accordingly.

9¢ Ihe Dy.Chief Congervator of Forests,Trivura,Agartala.

O. The Dy.Conservator of Forests,Working Plan,Auarta_a.

1. Te Treasury Officer,Agartala/All Sup-Treasury Of Loers.

2. The Divisional Forest Of ficer,North/ Manu, Ambassa Teliamura ’

Sadar/ esearch/Training/Udaipur/South,Direction Nivision.

13, shris Ak fhynl khoo Ao Ly Hovesed L
7 M BT rp05) 36 o ai e N \‘i‘f»-?"fqu) N,
o a7, Ao Xlwee , pe g AL, | Sec‘ret:{r}*, ‘ |
’C""@-A-o-c.é -/'ﬁ-x— -“./f"\f' ‘-‘\.ﬂ-\‘/.‘((./\n,/'-‘/.[;/,_l,_ Governuent \0: Zripura.
NS LA o

Stetstonal Freet OMeri, 7)),
Resenrch Divisfon; Agastalr o
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Hew Delhi-1, the  204h Janaary, 1972,

30 Plousa, 1803,

. BTOITC, 10 L |
(& - - | :

In exereise of the powers conferr..d by sub-

s¢ctinn (2) of sceticn 61 ol' th MNorthelagh. rn faonn
(he—crganisation) act, 1971 (8L of 1971} read with cuab-

rul«s (1)

\

of rulw 3 of th. Indinorest Serviaoc (Casry)

Rul.s, 1966 and of all oth-:r pow rs hereunto anabling,
Ehe Central Governmint heroby corstitubou fer the Ctab- g
of Manipur-Iripura o joint cadre of Lh- Iniia Feor ot
Service with effoct on ang Irom the 21st day of Joiiary,

1972,

doC/a1)

"Gery forward.ad for infermaticn tos-

W2 <Ll Union Tervitorics (excopt Deini, sonclicherry,
/ Lactnlive ang Chandigarh (with 2 aparc COPIUS) .

3 tind

pid
a c
/ New Dilhi

Vﬁ. The

coug, New Dolhi

v, The
V7,

v LN TN
’.)'. Jl{t

“, The

/ agricaltor, fHow Dolhi (with 5 spare ccpics).

10, Thoe
Delhi,

1ll. The

New Dm;ni.~

|

§

G The Ministry of Fosd, agricul turce, vetitul ALy Levalopn,
ceperatisn (Departimoent of ag@iculvora), AL Sletion,
Y

(.nn. R, Juorge) ~
Joint Suicy, te the Guvi, of 1odha,

71-AIS(IV)-(D), Ncw Delhi-l) the CoSannarr, LU0,

{
!

Ctate Gov.ornments (with 5 epum copioo).

stry of Law (Legislative Dopartmoni),

- (with 5 spare copics).

v

acconntant Gureral, Cemmcrce, Yorks and Migeci? -

aceonunt ant General, Contral Zevenucs, Now Dolnd. :
Aceountints Gonernl, | )
Coapbzodto v 4 anlibor tenezai of Tnli., ey Jelhi,
TnSp‘cf;r Gonerdl of Foreghs, Departnent of

F.cerobary, Unicn 2ublic S2rvice Comiinginn, oy

Lok Suulil Sce wtariat, New Delhi (Comrdttee Bronch

0002/"‘5 g
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pveta

Noo6/41/71-A18(IV)~(A)
GOV REMERT OF 1WDY A
CARINET SiC AT ART AT

(VP ARPMLNE OF PHEESUNNLEL)

e ¢ s

Nev Delhl-~1l, the 20th January, 1972.
30 Fausa, 1393,

e NOT111CATION
Lo NOLIG N |
G.5.R. In exercise of the powers conferrcd by gub-secticn
(4) of section 61 of the Northn-Bastcrn Arcag (Rrorganisation
Act, 1871 (8L of 187L) and sub-gection (1) of section 3 of
the All India Scrvices Aét, 1951 (61 of 1951), reed with
sub-rule (L) of rule 4 of the Ingdian Forest Gurvice (Cadre)
Rules, 1966, the Central Governm nt hercby makes the
followitg regul ations further to wamend the Inaian Ferost
Servicef (Fixation of Cadre Strength) Regulations, 196G,
namely - ' .

1. (1) These regulaticns may be called the Ingidn
Forest Service (Fixation of Cadre strergth)
Amendnent Reguloticng, 1972,

"(2) They shall come into force on the 21st diy of
Junuary, 1072, '

2. In the Scheduwle to.the Indian Forest Service (Fization
or C.dre Strength) Regulations, 1266,

(2) for the heading "Assam" and the enbries occuring
therounder, the following sholl be substitutnod,
) ’ o , v
n.melys-

- e

ASS AM=MEGHALAY A
1. S2nior Post under the State Govaernments . a7

ASSIN

Chief Conservator of Forcsts . 1
Conservator of Forests 2
Dy. GConscervator of For:sts ' 14
thrking PLuN;OffiCCr 2
Forest Utiligation ufficcr 1
Planning Ofllicer 1
Cilviculturist 1
MEGUALAY A i

Coniervutor of Forest | 2

t

PO R TR

—— e 2



DJ. Conservitor of rforest o gﬁl»"

vy ¢ "
c‘ *
P .o .

" ' o C% 4’ m"’. T
. ~
o t 2 3 A
-

.
verking P1on Orficgr
Joint Diractor~cumwplanning Oflicer fl }
4‘ 27 i
2. Scnior Posts under the Centrul GOVurﬁment T2
o
3« Post to be inll -d by proxthun in
tetordinegs with TUlu 8 ol the Indion
Fereet Service (Reeruitment) Rulrs, 1966 9
te. POSTs to be fillued by diroct rocruitment 20
O Dcputéticn R serve @ 15% of 4 above 3
SIS Lc%vé Reserve @ 11% of 4 above ‘ e
7. Juhilor posts @ 20% of 4 above 4
8.,Traihiné R CPVC’@’QH,Of 4 uho;c 1
o Direct Recru’iuont Pogh TET
‘ Promotion pesta g
| Total Aatheriscd Strpength B

(L) Aftor the hending "M Aoroitrea oand Sne
| encrtes oceurdr; ther und . pr, tho lelcwln"
~ shall be inserted nowclys-
S

L MAWIPUR-TRIPU R

San

~« wonilor sosts, UhJ\r the Sunte Gevernmonts

v

2 1PU R

A

Ccnscrvutor Of Forosts.

e

D*put/ Cecnservator of Ferests 8

.,

.PLJ‘J][}U“(A\

i)

{

Corngervitter of Teorcests 1
. l . - 4 o
Duputy Censervator of Forests 3

——

2« Senidor posts undw" Cwntral ov>*nnknt

3 P;s}s to be £illed by prometion in
sccgrdance witih rulc 8 of the Inzian
‘orust Service (iwcruitment) Rulcs, 1966, 2//

- e

/




N | v A
~Ue ” ';35:; ,
| ¢ 3 s
W 1 Posts to be filled by difeggh:pcruitmcnt.
t ' S 5:;;;;5105 h:sefveve)iSZ ol 4 abovc
6. Leave Roegserve @;ll% ol 4 above
7. Junior posts ¢ 204 of 4 above
' 8.vTrainiﬁg Hserve Sz‘of 4 above
J Direct kecru itment poets |
f Promotion‘post‘

Total Authorised Strengtn

(c) Under the heading "Union Territoriocs" for
existing entrics, the following entrice shall

be substituted, namely s -
: /,-' UNION TERKITORLLS

1. Senior posts under the Union Territori.s

the

-

25

|
£9sts unds r_the andopan & Nicober Alministration

Chief Cunservator of Forests 1
Cingervator of Forests S
Deputy Conservator of Foroests 3
Deputy Conservater of Forasts
Depet Divigion o1
Daputy Censervator of Forcgts,
' Mill Divisizn 1
Deputy Cunservator of Forosts |
Silviculture ' ‘ 1
Deputy Cunservator of Frrests .
Werking Plan 1
. gugts unler thg Government of Goa, Deman & Diy
Conservator of For:sts 1
Deputy Conservator of Forests 2

Lest_unger the Uodra_ond Hagar Hoveli Asministration ,

- Deputy Censervator of Fer.sts

1

rosta pnder the Arunachal Pradesh adiministraticn.

Conservator of Foerests

4

Deputy Conscrvator of Forosts

1
9

~—

3 ———— e e

S 3
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Dvputj UgﬂServltur of Forest

Snior ﬁosts under the Central Government

posts to be fillod by promotion in

with rule 8

i the 11’]\lian

CCOI‘ua‘HCG

burevts

S rvice (Recrul

tmznt) Rul::S,

20

|
Lbavc R servo

Iunior posts

Now 6/41/71-Alo(1V) ~(h)y

csts to be flllbd by dire

D- putati n R serve @ 1

vmrwinina Rogorve @ 5% of

SA of 4 above

@ llo of 4 above

@ 20,“of 4 above

4 above
Direct Rv cruitment yosts,
xromotion Quota rosts

Total futhorised © trgngth

//’//

- ~

(inna R George)

New Delhi-l, the |

Copj.forw&rued for informatlon tos

lo'

3

'Dx,wlu)ment and
AlS Scction,

New

SN
neocus;,

S
64
7.
5

Az ricdlTure,

! }
¥
H
¥

Mew

/-

AL Statc Govcrnmc

~ a1 Union Territories
L, accadllve and’ Chandigar!

The Mlnistry of Food,

The Accountlnt general,”
hew Delhls

The nccountdnt GLneral,

The InspGCtOT generyl of Fcrests

(except Dflhil

(with 2 spare
\griculture
Cooperation Dupartmun
Delhi (with & .spar€

Comncrce

All \cvountJnts General. : |

Delni (with. & spare copic

seb rcoruitmenti

1966

Toint Stcretary £3 the GQVhrnmun

Contral Revenue

10

~January,

nts (with 5 spare COpios)

Cwmuiy
of Agricue
copies).

>

t of In.dia'._

®

’“ndicherry,
copies .

lture) 3

Th( Comptroller and sudltor Gencrar of India, New
. D'nlhj-o ' :

DbpurtMent of -

1972«

Works and Miscella—

Sy NeW Delhio
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gup sporIoN 1) A
g N0.6/59/72~A15 (IV) - -
R : ) Government of Iwlila S
Lt ; Cabinot Socretariat
e Department of Personnol & ? iministrative Reforms
ST -
chL e T New Delhi~l, dated the” ReTembeny Py
T T
AN e NOTIFICATION
ﬁiﬁ;'>$*f‘GAS.R.Q;..;.....In exercise of tho powers conferred by sub
SN ection (1) of Sectlon 3 of the All India -Services oty 1951,
LN €1 of 1951) read with rule 4 of the Indiay Forest service
MR Cadre):Tules,1966, the Contral Goverruenb,~in consultation
o U3 artth the Btiera Governments concoerned, hnrcﬁy makes the

5}{?}vﬁf“folkowrn% reyulitions further to amend vhe Indian Forest . -
TR Serqgse Fixntion ofwLadre strength) Regulations,1966, ramcly s«
LT o X - |

B l) Qhése'RegulatIBﬁE:gay.be called thne Indian3Eorest .
T N Service (Fixatlion oI~Cadre strehgth) Fourth Anend-~

" dgnt Regulations,1973e¢ ™~ .. b
TR LN L ~ N e
S T (2) They shalb come into force on e dnte of thely
R publication in the Gagetto of Indiae~~_">~." S
- 5, - 1In the Schedule to tne Indian Forest Service it loa__
of Cadre ‘Strongth) Regulation,1966. T~
s . . (a)  for the heading:"Bihar" and the entries occurring ,
pe T - thereundery the following shall be substitutgd,namely:-
L ... TVBIHAR |
NG ' L L : oo . .1
.. ™ 1, Senior posts under the State Governmant ° 54 . . ¥
+ . . ! Cnief Congervator of  Forests R ¢ ‘ 1
.Additional Chief Conservafor. of Forests 1 A
Conservator of Forests /= 04 T
Conservator of Forests, Pevelopment circlo - 1 T
Conservator of Forosts,Departmental ' con
~ Working Circle ' 1 .
conservator of Forests, Working Plan and e
Rasources Circle ' . 1 R ¢
Conservabtor of Forests, Kendu Lesf Circle 1 N
peputy Conservator of Porests 27 T
Deputy Conservator of Forests, Afforestat- R
gon Division 7 e o2
Tteputy Conservator of Forcsts,Departmenta ) Vo
Working Divisions, Hazaribagh and MonghyT 2 e T
nepuby Consorvator AL iorests, TForest e
Regources Survey Difision 1 $r i
Deputy Conservator Hf Forests, Plannlag 7 .. Zit’.
i Cell L 1 o= I
] . " ‘ . : ?J'.éf o
. Y
AN 5 N
\ ‘ N ?./“Qoooo ,P“,’
B T




U Wi .
. - ——

B —

MR e "w ' ~
- 38— - .
T . L - Y- . "N
PR ‘ ~ B
e ‘ v u . * -Q
Deputy Conservator of Forests,Director ° -
o Biological Park, Patna 1 T g
3 Deputy Conservator of Forests, Rescarch 1 f
‘ '*} Deputy Conservator of Forests,Utilisation . 1 o -t
! ‘\'l; .Deputy Conservator of Forests,Working rlan S
RN 4
] 2.8enlor posts under the Central Government A
N JO
’ 3.Posts to be filled by promotion in accordance
with rule 8 of the Indian Forest Service
(Recruitment) Rules,1966 19
4,Posts to be filled bydirect recruitment 39
5.1)Deputation Reserve @ 15% of 4 above 6
, 1i)ad hoc deputation reserve 1
: 6.Leave Reserve @ 11% of 4 above 4
IS -7.Junlor.-posts @ 20¢ of 4 above 8
K 8.Training Reserve @ 5% of 4 above - : . 2
! T Direct Recruitment Pogts 60
' Promotion Posts 19
TOTAL AUTHORISED STRENGTH 7on

N.Bi The addition of an ad hoc deputatfon reserve of one
‘ 1s to be wti"ised only for manning the post of

———— : Managing-Director,Forest Devel opment Corporation;
(b) Under . the heading "Gujarat" fop the existing entries
namely: - - e
"Conservator of Forests 4
Conservator of Forests, Extension
Circle, Baroda 1

the following entry shall be subst!tuted,namely:-

"Conservator of Forests " _

(e) for the heading "Manipur-Tripura" . and theé entries occurr-
ing thereunder, the following shall be substituted,
namelys - S . ‘

//'{'M,{\NIPUR-TR TPURA

# 1. Senior posts under the State Governments 17

MANIPUR

,Chief Conservator of Forests
Conservator of Forests

| Deputy Conservator of Forests

iDeputy Conservator of Forests, Forcst
| Resources Survey Division

e Sl

~— W

8/"‘0-0-'0



s | AT
- {0 / -3 - RN ‘ M
3 // ;;11 1 ’ ' . ot . e
Dl VR o
Toaat ' / Chiol Consorvator of I'arests 1 1.+
1 Conservator of forests : 2 /“r(
| Deputy Congurvator o Forosts 7 |
1‘ I
2¢ Scnior pogts undion G.niral Governmer.|: 1
o t{ ' m.‘.
A, 3. Posts to be £illed Ly promotidn 1n accordance
L - wilth rulo 8 of the Indlan Forest Bervice N
(. (Reoruitment) Rules, 1966 : (??/
I 4., Posts to be Tilled by direot reorultaent 12—
~ 5¢ Deputation Rescrve @ 15% of 4 above -
. 64 Leave Roserve @ 11% of 4 above. ' - 1.
A .44 Junior posts @ 204 of 4 above _ S T “
“\_'8+ Training Reserve @ 5% of &~ above - L .
: T . Direct Recruitment Posts
g Promotion posts : 6
5 | | . o IOTAL AUTHOB%SED STRENGTH. o 22#
Vore T d) for the headihg'"Mysore", read "Karnatakg® |
NI 4g§d iq-obs enivlen thergundea for the entry - |
' "Additional Technical Agsistant to Chief Congervat or
A of Forests  (Dewelopment )" poagd "Deputy Congervator of
1~ S 7w - Forests (Headquarters)". v
e (e) ‘for the heading "Rajasthan" and the entrios socurring
LT : thereundor, the following shall pe substituted,namely:-
v e  WRAJASTHLN | |
B .. X ‘Senior posgis under the State Government 31 N
‘ . Chlef Conservatsr of Forests - 1
Doputy Chief Conservator of Forgsts 1 e
Qvnservator'of Forests . 3
Conservator. of Forests, Hoil Conservation 1
. S e Conservator‘of,Forests, Departmental
w : Operations , 1
; : Congervator of Forests, Drought Prond .
A Area S R X
Deputy Conservator of Forests 13 '
Deputy Conservator of Forcstg,Depart- /
mental Operationg 3
Deputy Conservator of Forests, Projects 2 LW
Silviculturist 1
Technical Assistant to Chiof Conservator
of Forests : 1
8211 Conservation Officer 1
Worki Plan JOfficer 2
' e N o |
2. Senior posts under the Contral Governnent V2
0T posts unie: | B




L1
TN Qg oY gpo ' . ' * e ———

t’"‘
i . ~ L) - A
& B Y
- 3 -
3. Pests to be filled by pronotinn in
acoordance with rule 8 of the Inliun
Porest Service (Recrultment)iiules,1963. 11 |
4, Posts tov be filled by dircct recruitmcnt 22 |
- 5, Deputation Reserve @ 159 of 4 albuove ' 3
Oy Leave Reserve @ 117 of 4 above 2
+ 7¢ Junlor posts @ 209 of 4 above 4
: 84 Tralning Reserve @ 6% of 4 above L 1
' ' Direct Recruitment Pogts 32 ;
Promotion Posty AL \
TOTAL AUTHORISED -STRENGTH L
| é
. i . l‘ . .
( m&mwu )
UNDER SECRETARY TO THE GOVERNMENT INDIA,

v,
A

~
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K 1 [ . S o . . . [‘
} S fb. 16016/20/5- 418 (1v) 7
. Covernmont of India
o Cabinetl Kcocrotariat

Dopartmant of Porsonnel md Muinistrative Mforms

odocete

New Dolhi, the 26th February, 1977,

Gy ReNos 93(B)  In oxoroise of the powars eonferred by sub-scotion (1) of

zmt ‘ ,g”q tho K1 Mdia Borvicas bot, 1951, (61c 1951) road with.ryle 4t
Vﬁ u, _ r& tvlz“ (Gedre) Nuloe, 1966, the Contral Govermment, 1n oonr
syltation Lith th Btats Govornmonts comoomn , horaby makes the follewinp romia-

3 pp{ {\Ethor amend the Indien Yorost Service (Pixation of Oadre Strength)
B gilitlons; 1966, navely |- S \

3 tion of -Gadre Strength) Seoond Amendmnt Rogulgt’lond)

[

% ‘i) ?rmae rogulations may be oalled the Tndim Forest Servine’
.

(14) They shall come into Toros oh the date of their publieat {oh
in Yhe Gnzstte of Tndia, oo '

24 g‘er the existing sehodule to the Inddsn Forest Service (Fixation
of Oadre 8trength Regulations, 1966, the following shall be mbatituted, -
Namely s~ B ) _
ADHRA PRADESH
e iy e
Lt *rx | pre
- BIHMR
L2 *0 AR
GIJ ARAT
*n L e
HARYINA
L . . *en A
HIMACHAL, PRADESH
Lo 3 1R | L2 2 2N

IAM) & KASIMIR
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MAPARNSHTRY ‘
W ‘I (32 M

MANIPUTRIPURA ‘

Bonis# pyatd under the Btato Covornments 21
Ohinf Gehrwervator of Foregts \|
Oonservator of Forests )
Deputy Conservator of Forests 6
Deputy Conservator of Forests,
Porest Reseurces Surve Division 1
Deputy Conservator of rosts,Wild Life 1
TRIFURA
Deputy Chief Consorvator of Forosts i ‘
Conservator of Forests 2
Deputy Conservator of Torests 7 ~
Deputy Conservastor of Forests, Wild Life 1
. _ 21 :
Benior poat'; under Central Covernment 4 v
@ 0% of 1 above ' .Eg........
Posts to be filled by promotion in accordsce 8 ' &\
with rule 8 of the Indiam Forest Serviee Sy
(Recruitrent) Rules, 1966, ' BT
Posts to be filled by direct recruitment : 7 % / '
Deputation Reserve @ 15% of 4 above 3
Ileave Reserve @ 114 of 4 above 2V ~
Junlor posts ® 0% of 4 above 3V A
Training Reserve @ 0% of / above ,____3___{
‘ Direct Recruitrent posts _7.
Provotion posts : 8
TOTAL AUTHORISED STRENGTH: 35
. . N
W * ’ < ' -
T . % Y , m

. Y < e
Q AN A // ‘7,
~N (‘J/_\Iv fy\ ’/\YI
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¢ . . ~No.1801a/10/81=1rs.11

. Ministry of Enuironment & Forest
 Department of Forest & Wild Life

‘Jew Delhi o
anuaty, 1935,

Krishi 7havan,
Dated, the 15:

I
|
|

ORDER
f

ﬁ

| - - | . &

.The'follbwing StateiForest Service officers ware anpointed to th&

Indian Forest Service Manipur & Trilpura cadre by nromotion vidp 5

- :Notification nember mentioned against them. . ; g

S.No. Naine of the ofificer Wotification MNo. o
e Sh. sujit Kumari Mukher jee 17013/3/77-A1S(1V) dt 13.4.1¢E
2. - She Md.Ayub Khan 17013/9/80-A13(1V) dt 14.5.1¢¢

2. Shri G.K.Prasad (RR%1970) who was anointed

to the senior scale')
Weedf. 1.4.1975, ig thel junior most dirnct recruit_officiating in
a senior post prior to the date of aupointment of Shri Sujit Kumar
Yukherjee. In view of this he will =e
. -allotment and will be placed below Shri HelheDutta(SFS-1970) in terms
-, of Rule 3(2)(c) of Indian Forest service(Ragulation of veniority)
///Jlules, 1968, N |

. i N
A+ Shri R.Lushai (RR=1975) is the junior most direzt recruit who Wi
- fofficlating in a senioriscale post orior te the annointr int of shri
/. Md.Ayub Khan to IFS. I@ view of this the year of allotment of Shri
Khan would be 197% and he will be placed below Shri R.Lushai(RR-1975)
,%h terms of Rule 3(2)(¢) of the Indian Forest Service (Rermlation of

eniority)- Rules, 1964, _
'Yy

i
!
|
ﬁ MoV EEaawvan)

; DEPLTY SECLLTARY TO 70 vy, cop MDIA

Copy forwarded for infofma

t
1. Secretar , Govt. of?Manipur, Imphal. ¢ .
2. Secretary, Govt. of ‘Tripura, Appoint-ent & Seivices Jeptt,
"~ . Agartala. ' f
3. .Accountant Generala) Tripura, \gartala. -
4, -Accountant'ﬁen@ral,iManinur, Tmhal,
5. The officerw concerned.

tion and necessary actior to:

(M.v KZ34VAK)
DEFUTY SECRLETARY TO Tif G7T. OF I[MDIA

e AL MERLR >
r. P . . ) ) * -

» 1m£xumk”rt
' Government of India - wa . H

vssigned 1970 as the year of L



A  48013/3/83-1T5, 11

i : Government of India - /f—— \ . |
4{ . Mntatry of Agriculture 40 ' o\ A —

Deparbnm'xt Agriculiure & Ueup. \Amwzx 1,—;8

Krigrd thavan, iew Delhidy
Lated, the 9th Octebur, 108k,

IQTLRTCLTION, |

' ~ In exarclse of the pevers conforred by cule & of the
Indion Ferest Fervice (Prebat&on)fﬁ:’g@a. 1568, the rasident Ao pleased
te oonfimm, 1in-4he qu;,gn’ Fergst Ycrvice, the followling monbers of the
Indisn Perest Bervice; borne en the Jeint cadre &f e {pun=iiipura of -
the Indlen Forest Yervice with eifect frem the date giown pgoinst eachis

1, Shrl HiKo Blawse | i 3o 1978

2, Shri DeDatta Ray 5430 1970
%, shri Rasamey BRitta He e 1378
gy Ynrf 9.k, Mukherjee CA3.41073

¢ Shri Mehd Ayub Khan 14, 541982
e § | 5 /e e SeACHAR)
' AT A ' I ' . 2l O lvbat
' Tha Mm&cr’ : } )
. Govormaont ef Indiae Preso,
' an’l.d@bad,;(ﬁML‘IMM) whth o copy ef ilindi version
| 48013/3/83=1F8 kL . | New Delhi, dnted the 9410.Ch
Copy Zorumided fer information nud necegsary actisn to 't .

9. The secretary,Gevernmoent of Urlpurs, Appointacnt antd Sorvices Deprttw
ment, AUARTALS with reference to tholr lettor loels 10(#R 15)-%%0
datod the 6/8th July,- 1983 with five spere coples for the srflcers
. concerned, : | ‘
2; Tha Accsuntant Generalg Tripurs, Agavtelae

¥, Chief Caoneervator of |[Farests, Coverrment of Tripura, Agartalae

: 84/~ KeSe ACHAR )
‘ ' DESK OFFICILA

lboF.2e2( 1) /108/00P1T) 5 ) Lo Ty
_ G?memont of Tripura ;
Office of the Chief Censervatar of roresis,

} Tripura, Agartala.

: : HERUR w I _—
: Doted, Agartola, thed. th Lov'Ghe
Copy ‘ei=- o . o S a
Zoshri oo BioWaS, BABIANTA CoFe louthern Lircle.
Ze Shrd I.)’. Du‘tta M.yu By.Conservator of forcsls working Flen afw
3,504 Rosamoy Duttas Dy.Conaerveter ef rerestis Hend wprters
rihern reglofi,Sird S.K. Fukher e IoFeSe Dy.Director wild liic px"."s}CI‘Vatim)gf
elhis O\ . 9s5hrd Mohd Ayub Khon, Forest suxvey of India, bepuly = Lrecter
‘ (Forestry)tovt, ef indin 25=sunpnsh head, VETG -l

6; Pel‘aorwl fil? @f Shrﬁwooccoovo.'onooooooo

fro '.' e .
L . ".(- ; /
! hooo wf f 1!

- ) . j' ! 5 O
[Gnd el Lonsnryeler of btorealo,

}
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3, The facts ara that Bh:i.K.K.éomﬂnmi (applicant} £ilad
8 petition bﬂfora thae High Court of HMadhya Pradesh at analp(u‘
'which on transfor to the Tribunal was regiotersd ams T.A.Bl of
1986 In thls patition the applicant had challengad the
erronsous £ixation of the nunber of posts to be £illed up b'y
t.he State Forout Officers in the I.F.S cadre of Madhya Pradouh
and prayed for his appointment to the Indian Forast Bervice
against the corrected and increased puuber of posts. Thae
Tribunal decided tho case (TA 81/86) on 9th Juna, 1987 and
upheld the contention of tha petition&ru éggguhﬁmbor of po-t-

avallable for promotion ware 105 ar)d not 90 as .Lndicatod in

.Government of India's notification dated.1l1,7.1984. A
cirection was issued to the respondsnt -Govt. of Indla tc; ma ke
nocessary correction to the saild notification.

4. . The p;eti’:.iomrs' intarest in rciilily Q“;o pevivion

(T.A.81/86) and deamanding increase in the promotion quota was

tnot they would become entitlod to be promoted tou IFS varlier.,.

Eowover, the Tribunal did not issue any specific direction in

“he order passed on 9.6.1987. All the same it was oboerved

Dy the Tribunal in clear terms that the respondants should
roview the position of the patitioners in the context of tho

rovised cadre strength in the light of tho directions/

!

observations contained in paragraph 5 of tho judgmont in

regard to tho seloct list o‘ 1984 In this regazd, following

bsorvsations wore mado by thc Tribunal 4in that judgment: =
"10. On the question of procotion of the patitionors
wo do not consider it necessary to give any direction
at the Drosent stege, It is cpen to the respondonts
to roview the position of the petitiopars in tha
context of the revised cadre strength in ths light
of directions im the preceding paragraph and
observations contained in pera 5 of this judgmant

in rogard to the select list of 1984 ."
. {(onphasis supplied)

conwl'.73/-

--uv
e
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Further, by an order dated 16.12.1988'111 ’rc.z\.m/ae;‘-‘-‘”"'

qal;tlnq to T.A.‘Bl/OG.‘ tho Tribunal clarified its dacision

in T.A.81/86 as under 1
v e

-3, Oour ordaer passaed in T.A.A.81 of 1986
(K.K .Goswami V6. Union-of India) also stipulates
‘a review of the earlier Select Committoa ¢!

‘ oLy

proceedings” subssquarnrt to 1984 in tho light of - T
the . ravised cadro strength of I.F.S5 iz M.P. with™ b 08 piy e

0.5' "

reference to paras 9 and 10 of the Julgmant. ,

The retrospective position as stood in 1984 with
referenca to the revised cadre strength' should. .  ..,, , .4 N
slso be.raviewed by the duly coastituted 8creoning” “”"“?»h_"éiﬂf?'_:
Committee heading by the Member of ths U.P.S.C.p . .
" irraespactive of the delay in issue of the Notificatl

Thus, dospica the fact that a mandamus was not ipouod, 3 OXOy fm s

]
1
f
|
|

8 oy
1 .‘ﬁfitm.‘!"z et N
. T
. v

on'."‘ :tf‘lf, a

was a cloar obscrvation asking the rospcnaemts to raviow 't_lpo-,,_‘vﬁ

posticn of the potitioners in the light of the oboer\ra‘;iém‘ )

made in the body of the judgfncnt with referance to the saloct
. list cZ 1964.

~E +ha Toibuncl, Whe-e--

5.- .. In camnliance oFf the judcmenc

Goverrment of India issued Notificstion No.16016/1/89-ATIS(II)
v .

dated.22.2.1989 indicating tae growotion peats at 105 for the

pariod¢ 11.7.1984 toVZO.S-.IQBU and 109 fox the poxiod-21.5.1988 to

e %

21.2.1989. Howevaer, no action has boen taken oo far to rosviow .the

promotions made botwoon 1984 and 1989 for increaded number of

promoston gosts. This has lad to tho £.24ing of tho pi‘oscnt potitic .

6. . "By an affidavit dated.23.5.1994 £1led by Shri...

\
Sarwoshwar Jha, Jt. Secrobary, Govt. of Iniia, Minietry of

covircmnont & Forouts, it hus boon statec that tho diroctions

containod in para 9 of tho judyment duoted.9.6.1987 have buoon

S

e e e T

implementod by the ratroopoctive amcmiment of tho I.r.s.

(Fixazw.on c£ ngfn Strangth) Regulations, 1967 vide

——

nor:‘if..‘.: zicn cdatod.22.2.1989. 1In tho roply f£iled to ‘the
o_w/‘-""h" -

origiral Appllcatior\. the raspondcnt-Govemmant of India

’

conterdod that the increasc {n the number of vacanclios due O

COﬂt(i.--..‘/‘-

$




no ¥ obligatory °n the part or the Tespondent to r11) up
the ectugl ¥acencies to the maxiyung extent.
7. The respondent No.2 Shry K.J.s. ':‘Bhatia, th_e then -

Principal Secretary, Forcsts, Co' srmment °f Madhyg Pradesh,
Bas filed affidavit to the “¢ct that he hag page all

atterpts to Persuade the Govern ent or Indig to review,,‘the._: ,

POsition but the Sovernment °f ndia has got @greed to holq

& review DPCc .

Es The Tespordentsg have pot disputed the averment of

e wrelicant that hig POosition :.gqg 43 in the select ligt

)

fia 'ﬁ )a?il J

EST
) I -
. <
e !:v‘ o

0L 48, Prepared on 21.11.:!9814. This select st was Prepare ¢

in the number of PIomottiop POsts from 9o to 105 by notificatiop

dated 22.2.1989, te nunber 0L Vacmecles to be £1leq Irom

the select Panel dateqd 21.11,1984 increaged from 24 ¢, 39-_ _

ist Prepared op 21.11.19814, *here woulg 00t be oy change
in the Eone or consi:ieration due +o Increageq in the ngmber
bl Vazancieg, This 8Verment has also not beep contradicted

7 %22 resp Ondentg,

s

Zas not Sen Properly appreci gteg by the rel;pOndent—COVt.

I Ind le, We, however, hold +hgt there hag been no wilal

Voot
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) . :
disobedience of the Tribunal by the respondents. ‘e are

ot the Bame time unable to spprove the stand taken bv the

rESpondent ~Government. of India tha 1ncx‘eased An tha pumber -

of prqmogional posts 1is rormitous End. no rellef is

aduissible to the appﬁcantf Such a stamd would ?cm‘(’/)” e .

-~ . :\_——/
the entire litigation nugatory. The real iamport of pp,ra 10
of the Judgment dated 9-6-1987 was that, pending t!:a

A

rellxaticn of the strength in the promotion-- quota. % was

-

" .
00T possible to glve any specific direction " r- “* 2

bresent stage'". Now that the notification dated 22.2:1939

fes peen issued, increesing the number of prOmotiOn :nosts :'

Iroc 90 to 105 during the- pcrlod 11.7.1984 to 20-5- 1°"8

e

and Zrono 105 ©o 109 during the period 21.5.1988 to 27.2. 1989. |

—

t is possible for the S tate Govcrnment to-reviey *h-

cese 0f the applicent with rcfeiﬁence to the revisec
vaceacy p;:»si'tion. In fact, there 4is a 'speclfic diﬁécéién
I the Tribunal to do so. It oppears thét the Strtn
Govemnent instead aof re\'iewi.ng the position of pr"‘:nr* ‘tion
of t‘lo petiticners in TR. 81 OJ. 15}{36 In pursuanc~ o7 ﬁbet\.
increesed guota of promo.ion for the Stgte Forest So“\rice
OZficers, begain pleading with the Govemment of Ind'.a

for bolfing a review DPC. The offidavt of the Princinel
Secretery, Foresi, G overnment of Madhy Pradesh "is also

o the effect that despite his best efforts, the Go~mment

of Indie hes nct._agreed o bold the revie w bPC..
el TTR S Teteen Wb e S

10, " Teking into account the pleadings of tho nirties
£s contained in paragreph 22 =znd 42 of the reply ox
2spondent no0.1.4% would be cleer that the epplicant wes'

at seriel number 43 of the gelect list of +" 2

R.

olec

-

_Qo]oh'?‘\’f\. FNA e & deds o - .Y - ~ .
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Y"J'iéappearzs to be no dlfficulty gs to why the uCOVemment

cennot be direc"ted To appoint the a‘pplican';'to IPS on the ‘
Sasls of gelect list or 1984, However, we comnsider it ‘
=ore appmpraiie to d.iréct the réspéndents to convene.a - :
zeview DPC within a period of three months of communi catiIOn:j'.-;i'
¢ this Judgmen< +o consider the promofion of the applicaht ' "
with reference to his position in 'tb.e panels for 1085 - !
(2repared on 21.11.1984) and onwards, the pumber of'
Vecancies in accordance with notification dated 22.2.1989
&=t also keepinz in view ou- order dated 13.12.1991

ra2serving the post for the. spplicant. -

S In Tne regult thne petition (0.4.394/90) end

CIF 37/92 are dicpoged of with the obsgervations contaeined .

4 tbe body of TZe Judgment. The nOtices issued to' the .

respondents in €2 37/92 are discharged.

Parties are left to ‘bear their own costs.

: Sd/-
Sc -

(D.K. Agrawal)

{R. Hariharen) Vice Chairman

Mezber (A)

3 .
comdeo

Y 1 .
4 ' TAbRve
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15, Civil Lines,

ancaLrun (meP) .,

PIN ~ 402 001
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1 . .
l:cmmunication of order v/r+20, Contrel.Adminliatrative Tribunal

(Procsdusro) Rulaes 1985,
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—y e

The Reglstrax,
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Sir, .

I ¢+ dirocted to “ccaerd horeulth a co

oy of Judgmant/Order

-
catod A~ &= \C\C/ﬁcsse; by this Tribunal Bench comprising

-7 Hon'bin Shrl §.4.S5.C~1z Vice Chalirmon anc

«.3, Khero ilembor,” in tFT 0DOVO noted caso,

racg2sory octlon, if cny.

Plceso scknewlecegs recoipt,

Hon'ble Shrd
#ar information and

Yours folthfPully,

\gsuvod“"‘ _
o nzersTraR WO ?)7
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E PUBLISHED Ilj'_T}iE GAZETTE OF INDIA PART II SECTI(N 3(1)\3‘,\.{‘

a No.16016/6/90-AIS(I1)-n e+ -

. Government of India W= v
j;ry‘of Personnel, Public Grisvances & Pensions Gﬂ

K Deartment of paorasnans] & Training

,‘ 7
/ . . o320, ) ,_DD‘,& w L
, New Delhi, the 2.‘)’__ H’" C?CD )
é ; NOTIFICATION ' ‘

. i} GSR No...}...In 2Xarcisa of the powars conferred by sub-gection
AL TL) of Settion 3 of tha all India Services Act, 1951 (61 of A
#1951), read with rule 4 of the Indian Forest Sarvices {Cadra) £
.-lRules, 1966, the Central Govarnment, in consultation with AN

@tha Govarnments of Manipur angd Tripura, nereby makoas ARS
ifollowing regulations further to amend the Indian Forest '

.Service (Fixation of Cadre Strength) REqulations, 1966,namely:—“ I

S amme

ST €l L

.}

-;ﬂl. (1) . Thesa regulations may be called the Indian — 57
ke Forast Service (Fixation of Cadre Strengtn) Foyii -
.. ‘

- Amendment Regulations, 1980. ™~

vy ,(2)' They shall coma into force on thd date of their
vttt . Publication in the official Gazetta. : /VQQ
"- ""-1!"' h ] .

ARE] ‘ Tl v .';/
L 2. I the - Schedule to the Indian Forest Saervice )
YIRS L (Fixation of Cadre Strength), REgulations, 1966, for the -

' ’ heading "Manipur-Trisura® ang the entries occuring theresunder

the following shall be Substitutead, namely: - é
y MANIPUR - TRIPURA -0
oy : : — , .

:;77 © Senior Duty Posts in the State Government (Manipur) 23 K

Principal Chiof Conservator of Forests S A y
e li Chist Conservator of Forests (Wildlife) 1
.. Chief Consarvator of Forests (General) ]

Conservator of Forests ' A 3 |
Deputy Consecrvator of Forests . 7
1

- Deputy Conservator of Forests
(REsources Survey Division)

‘Deputy Conservator of Forests (Wildlife)
¢ . . Deputy Consarvator of Forests(Working Plan)

1

2

Deputy Conservator of Forests (Social Forestry) 1

£ ' Depuﬁy Conservator »f Forasts(3oil Conservation) 2

- DeputyfConservator~ofmFoxeatST&eadquantensJ~‘ - 1
Deputy Conservator of Forests’ |

3 (Resaarch, Silviculture g Training) 1

Deputy Conservator »f Forests (Rubbar)
‘ [
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@Duty posts under th~‘ﬁ1Agg_ Gov rnm-nt(fzipura) . 23
. Princxpal Chiéf Conservator Of Forests 1
_Q)Chief :Coiservator of Forests ~——— S
.,ujhfﬁ;??fWConservator ‘of Forests — - 3
pepu;& Congervator of Forests: _ .. .. __,_-,,__dﬁ__,_“’—%,
-ADeputy Conservator of Forests (Wildlife) 1<
?4““?Dep&ty Conservator of Forasts (Working plan) 2.7
SRt P !‘Daputy Cons»rvabor >f Foxests (Hoadquarters) 1
: “ﬁ}quu;y Conservator of Forests (Research) 1
_ Deputy Consbrvator of Forests (Training) - 1
~Deputy Conservator of Forasts (Planning & Davelopment) 1
Seial forastry) 1.

Deputy Conservator of Forests (Plannlng & S

Manipur & Tripura Cadre
rve @ 20% of 1 above

prom351on in aCCUrdance with
sts Service {Rocrui*me :nt)

e

‘Central Deputation Ras

" posts to be £illed dv
rule 8 of the Indian ror
Rulas, 1966

posts t2 be
Deputatxon Rescrve

ggaggggn;oruduty p:sts Tof

..
) £111 .d by direct recruitment
@ 25% Jf 1’1l above

Reservb & Training Raserve

Juniir Pnsts, Leave

20]. S (1 £

Direct Reaz rultment Posts

pyromotion postd

Total Authorisad strength

-

.?\“:.’ '. Pad .
"',-. ;:' : N ' N - : .
£ P i ..‘-.'. ..".. . -
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s 10.37

335

14.11.87

. -.-_‘r1 - 1o ! '
, n
y — - /}\L\
e -4 - '
. l - -[\»».
. ' é; ;¢£__
: ! 2. % 3. G. 5,
P -26. 6/59/72=AIS(1IV) 20.7.74 812 3.8.74°
e 27. 16015/8/74-A18(IV) 31.3.75 2227 16.8.75
r:{é-,-;f“’5J128é416016/29/7S—AIS(IV) 24.12.75 71 17.1.75
bt iy 290 16016/16/75-A1S(IV) 16.6.76 407(R) 16.6.76
gm0 300 6/59/72=-A1S(IV)-A 6.7.76 1064(B)  24.7.76
W j31.,16016/29/75-A15(1V)-A 6.7.76 444(E) 6.7.76
oLt 32 16016/29/75-A1S(IV) 3.8.76 750(L) 3.8.76
S 33 16019/29/75-AIS(IV) 26.2.77 93(%®) 26.2.77
“MNW;;34.;160L9/29/75-A15(IV) 5.10.77 631(1) 5.10.77
3 .38, 16016/29/75-AIS(IV)~A 6.1.78 13(R) 6.1.78
ot - 36. 16016/8/75-A1S(1V) 13.7.78 260(E) 13.7.78
< 3._;§5\y3;?37& 16016/29/75-A18(1V)~  29.8.78 435(E) 29.8.73
G v 38 16016/18/80-A1S(IV)-A 25.8.80 "486(E) 25.8.80
fro 390 16016/25/70-hiS(IV)-A 30.9.80 552({E) 30.9.20
B . 40. 16016/7780-AIS(IV) -3 3.11.89 625(g) 3.11.80
w b 4L, 16016/8/80-a18(1v)-a  4.12.80 531E 4.11.30
L 42, 15016/12/80-ATS(IV)-A 15.1.81 208 16.1.61
S X T 16016/16/80-AIS(1IV) 23.1.81 31E 23.1.81
v 44 16016/2/80-218(1IV) 27.2.81 84E 27.2.81
RARE A 16016/2/80-a15(1V)~ 28,431 456 9.5.81
ey tAvﬁ§ﬁ¢46, 16016/20/80-~AIS(IV)-A 23.5.81 3608 23.5.81 -
LRt g 16016/21/80-A1S(IV)-A 2.6.01 376E 2.6.01
. 48 16016/18/80-A1S(IV)- T,5.-81 3368 9.6. .81
< 149, 16016/22/30—AIS(IV)4\ 16.11.81 6C2F 16.11.81
: &+ 50. 16016/4/31-ATS(IV) 17.11.81 604E 17.11.81
Y- 51, 15016/14/30-A1S(IV) 10.12.81 6538 10.12.81
s ARV 16016/8/31-AI8(IV) 11.12.31 657% 11.12.81
o Tost 53, 16016/3/31~aIS(IV)-A  1.4.32 2548 1.4.82
s ;%;§§.~54. 15016/13/81-A18(IV)-a 26.1.032 3548 26.3.32
e &L 55, 16016/17/80-A1S(IV)-B 27.4.32 355E 27.4.82
R i BS. 16016/1/30-NIS(LV)=A 31.5.82 ATGE 31.5.82
" L 57, 16016/17/79-A1S(IV) -4 20.8.82 530E 30.8.02
SR , 58. 16016/9/81-AIs(Iv)-B  12.1.83 24E 12.1.83
cons s 99 16016/2/84-AI3(IV)-A 28.2.35 125C 23.2.85
e 60. 16016/2/84-AIS(IV)-h 25.3.85 308E 26.3.85
o yff?&‘~61..16016/3/85—AIS(IV)—A 29.3.35 327R 29.3.85
Y 62. 16016/4/35-AIS(IV)-A 12.5.85 489B 12.56.85
&) , 63. 16016/1/86-AIS(IT)-A 25.2.86 265" 12.4.86
oK - -64.N16016/2/36-AIS(I§)-A 6.3.35 654 30.3.35
. ) 55. 16016/3/86-AIS(1I)~A 5.9.36 763 20.9.36
L 66. 16015/7/36-A1S(1D)~A 3.9.85 793 27.9.05
e 57. 16016/6/86-AIS{IV)~A 8.9.35 796 23.9.86
" 58. 16016/3/86~AIS(II)*A 18.9.86 835 4.10.8%
69, 15016/4/86-2IS(I1) A 13.9.86 837 4.10.85
70. 16016/5/35-AIS(11) 1.10.85 830 18.10.85
71. 16016/9/35-A1S(II)_ R 24.2.87 164 11.3.87
72. 16016/2/37-AIS{I1)=A 15.5.37 407 30.5.87
73, 16016/6/37-AIS(I1)-A 31.3.87 619 15.8.87
2%, 16016/10/87-RIS(IT1)-A 16.10.37 303 31.10.37
75. 27.10.87 826 7.11.87
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f regulations were notified vide Notification
ﬁhNo 641/66~Axs(xv) dated 31.10.1966 as

: u.of Indla = Extraordinary of 31.10.1066 and Indian Porast
";;,sanLCe (Fixation of Cadre Strength) REgulations, 1956 has

Nottifications given bzlow:-
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® 600060000000 PLOLLELOEETIOEGSENNe0000 N

i ;‘ § )"vl o ' ",
RN
.§&%, 1 6/1/66-A15(IV) 31.10.66 1673 31.10.67
;i.yZ”‘gG,l/tu—AISQIV) 27.12.65 i7 7.1.67
B AR a3 N 1 /665 ATS LTV 27.4.57 €53 £.5.67
I S N BN j6,°/ﬁe AIS(IV) 1.5.67 654 6.5.67
B L6V L/58-RIG (1Y) b.S.Vl 39 13.35.67
iG8 §/£3-A15(TV) 31.5.568 168 8.¢.68
Y6/ 1768835 (Iv) 4_.7”,J 1887 9.0.69
b/l/bg-DIh\-V) 8.1.79 8o 17.1.70 )
6/1/69-213(1V) 9.3.70 435 21.3.70
10. 6/11/70-R13(IV) 24.3.70 545 4.4.70
11, 6/6/70-AI5!1IV) 36.9.70 1802 24.10.70
12, 6/1/71-AlS(IV) 23.1.71 135 24.1.71
13.-6/ L/71=-ATS(IV) (id 23.1.71 136 24.1.71
.« 6/36/70-LI8(XV). 25.4.71 665 3.5.71
lo..G/Al/ll~uI°” )~A 20.1.72 45(8) © 20.1.72
16, 6/41/11-AIS(IV) 21.1.72 47(8) 20.1.72
"17. 6/41/71~A13(1V)-D - 20.1.72 48(E) 20.1.72
18, 6/36/72-13S(1V) 30.11.72 478(E)( 4.12.72
P 19, 6/&9/7z ~ALS(IV) 2.4.73 192(E)  2.4.73
u;.~4-'°o -6/59/72-A18(1V) 23.6.73 321(8)  27.€.72
‘ -fu~'214‘6/59/72 ~ALS(1V) 10.8.73 91(8)  10.8.73
Rl 44 1122.76/59/72-NIS(1V) 3.1.74 142 9.2.74
N cE 23, . 6/59/72-A18(1V) 2.2.74 28(g) 2.2.74
g - 24, 6/59/72-A18(1V) 17.6.74 273(1)  17.6.74
3 , '25 6/59/72~AIS(IV) 5.7.74 300(E). 5.7.74
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1, 2. - 3. 4. 5.
& f,.“ . ‘S;"f:l.,. .
R AR
16015/117/87=a18(11)-n 28.10.37 836 11.11.37
16016/7/87—AIS(I1)—A 6.4.33 4328 3.4.38
18018/7/38~A15(11) -4 4.5.33 546E  4,5.483
23062/1/33-a15(11) » 10.5.3: 204 21.5.33
15016/7/83-a18(11) =) 3.5.38 8318 3.8.43
11031/35/83~AIS(II)-C(A)10.3.39 352E 10.3.39
16016/5/89-A13(11)_: 27.10.3¢ 332 11.11.39
16016/2/39-a15(11)=a 1.12.39 915 15.12.39
16016/3/39-A1S(11)-2 15.12.39 933  30.12.09
e 16016/3,90-a15(11) -1 31.3.90 -
- 16015/2/90-A18(11)-1 6.9 90 (\
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: DESK OFFICER
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,3&1The'Manager,
:,.l '.’,; : .

i“rGovt. of India Prass,

F l;

;?rﬁw%waayapuri, New Delhi.

!
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1.* The Chief Secretary to ths Gove. of Katnataka,Banqalore.
2. The Chiof Sacretary to che Govts. of al1 che States.
3. Tha Comptroller an3 Auditor Gensrsl of Irndia, Now
Delhi {with 3 Spare copies)
4. The Secretzary, Uniap 2ublic
Delhi (with S spare copies)
« All the Accountants Generalas,

. President, Forosts Resaearceh Institute ang College,
Denradun. - ’

5

6

7. The L2o% .Sabha Secreotariat (Committe
3

9

Service Commission,New

@ Branch), New Dalhni,
» The Rajya Sabha Secretariss (Committoe Branch), Mew nelhi.
- " The Ministry of Envix

Torwment & Forgzstg (%t-*II Scction)
. New Delhi (witn 29 SParae copiog), /
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(CHANDER PARKASH)
DESK OFFICER
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H1nwstry of Personnel,
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5198,

G S.R. No.j?éf[‘
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--ékj_.

FXTRAORDINARY“DATFD 31.42:1997)

NO. 11033ﬁh5/95 AIS(II)-C
Govornment of India

Department of Persosnne] and Training

New Delhi, the~3/4;(f" DQCCmbe?’, /997

NOTIFICATION

AﬁMﬂ/_

>

et

f(F1xatxon of Cadre Strength) Regulations, 1966, namely :-—

%

2.

v

(%

PUBLISHED' IN.PART II SECTION 3(i) OF GAZFYTE OF INDIA AL
¢§nnvuux¥031-lﬂyb

Public Grievances & Pensions

In exercise of the poweres conferred
b~section (1) of section 3 of the All India Services
‘and;. read with sub-rules (1) and (2) of rule 4 of the Indwan

astH (Cadre) Rules, 1988, tha Central Government,
B> n&hltat on with the Governments of the States concerned,
_‘make the ollowing regulations ‘to amend the Indian Forest Service

Act,

in

hereby

(1) These Regulations may be called the Indian Forest

In the Schedule to the Indian Forest

(Fixation of Cadre Strength) Regulations, 19866,

(i)
3,

Under the heading "Andhra Pradesﬁ": for
4, 5 and 6 and entries reflat ing thereto,

ahall be substituted, namely|-

"3.

State Deputation Resarve @ 24% of

Item 1 above

Training Reserve @ 3.5% of Item 1 above

Posts to bé filled by promotion under
Rule 8 of the Indian Forest Service
(Recruitment) Rules, 1968, not exceeding
33 1/3% of Ttems 1, 2, 3 and 4 above

Leave Reseqve and Junior Posts Reserve
@ 18.5% of “<Ttem 1 above -

Posts-to be filled up by Direct
Recruitment (Items 1+2+3+4+6-5)

: |
Direct Recﬁuitment Posts

Promotion éosts

Total Authorised Strength

v

n7
1pe ( 1ixation of Cadre Strength)Thivrol Amendment Regu]atwons

? - lb(2l) They shall come iﬁto force on /st Ja
. b ha&ck)x?7)
41998. '

Service

i1tem numbers

the follo

20

wing

13

e e . - — - o —— -

- e - - ——— - —— -

P e e R e e

[

(i) Under the 'heading "Arunachal Pradesh-Goa-Mizoram and

Union Territories”

, for item numhers 3. 4,

5 and 6

entries relating khereto, the fol sing shall
substituted, namely

and
be

12
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"1'3. State Deputation Reserve @ 25% of

RSO T
"J y
qgg‘ |
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. v

Item 1 above

4. Training Reserve @ 3.5% of Ttem 1 above 3 °

Posts to be filled by promotion under
Rule 8 of the Indian Forest Service
(Recruitment ) Rules, 1988, not exceeding

33 1/3% of Items 1, 2, 3 and 4 above _ 46
8. Leave Reserve and Junior Posts Reserve :
@ 16.5% of Item 1 abovel 16
7. Posts to ‘be filled up by Direct -
Recruitment (ITtems 1+2+3+4+6~5) 110
Direct Recruitment Posts - 110
Promotion Posts A : 46
Total Authorised Strength .. 156"
(ii1) Under the heading  "Assam-Maghalaya”, for item
numbers 3, 4. 5 and 6 and entries relating thereto, the

following shﬂli be substituted, namely: -

3. State Deputation Reserve ® 25% of
Item 1 above ‘ . 18

4. Training Reserve @ 3.5% of Item 1 above 2
5. Posts to be filled by promotion under

Rule 8 of the Indian Forest Service
(Recruitment) Rules, 1868, not exceaeding

33 1/3% of Items 1, 2, 3 and 4 above -35
6. Leave Reserve and Junior Posts Reserve -
@ 16.5% of Item 1 above ‘ : 12
i T
7. Posts to be filled up by Diract SR
Recruitment (ITtems 142+43+4+46-5) - 83 -
Direct Recruitment Posts ' : R 83
Promotion Posts . . ' 35
Total Authorised Strength - 118"

.t - - ——— e . ——

(iv) Under the heading "Bihar” for item numbers 3, 4, 5'
and 6 and entries relating thereto, the following sh-13
be substituted, namely :-

"3. State Deputation Reserve @ 25% of
Item 1 above ‘ 26

Training Reserve @ 3.5% of Ttem 1 above - 4

Posts to be filled by promotion under
Rule 8 of the Indian Forest Service

(Recruitment) Rules, 19686, not excaading

33 1/3% of Items 1. 2 1 xl—;nri' 4 shave ' cA



| el
lasve Redarve and Junior Paata Hosearve
@ 16.5% of Item 1 above

T SN

Posts to be filled up by Direct ,

Recruitment (Ttems 1+2+3+4+48-5) : 121 ;
// . ; Direct Recruit;ent Posts , “‘f“““‘;;;"‘“ | K
| | Promot ion Posts '; 52 . K
‘ . e L
Total Authori;ed Strength 173" ' b

e e —————

_! (v) Under the heading "Gujarat", for
. 5 and & and entries relating thereto,

rhngle’substituted, namely :-
R

items numbers 3, 4 . o

the following shal}

l x3ﬁ3. State Deputation Reserve @ 25% of
' ' Item 1 above '

16
4. Training Reserve @ 3}5% of Item 1 above 2
5. Posts to be filled by promotion under '
Rule 8 of the Indian'Forest Service » \
| (Recruitment) Rules, 1966, not exceeding : .
1 33 1/3% of Items 1, 2, 3 and 4 above 31 f'ﬁ
: P
6. Leave Reserve and Junior Posts Reserve - b
® 16.5% of Ttem 1 above 10 ’
{ 7. Posts to be filled up by Direct ' ) o
‘Recruitment (Items 1+2+3+446-5) 73 |
yits 7 Direct Recruitment Posts 73
e S .
Promotion Posts 31
Thtal Authorised Strength 104"

e e, - —————
v

R
41

I"Cvi) | Under the heading "Haryana" for item number 3, 4. 5

and 6 and entrias %e]ating thereto. the following shal]
' be substituted, namely :- ‘

EERIE
Gl

“3. State Deputation Reserve @ 25% of

Item 1 above « 10

-4, Training Reserve @ 3.5% of Item 1 above 1 K

5. bosts to be filled by promotion under -
Rule 8 of the Indian Forest Service
(Recruitment) Rules, 1988, npt exceeding
33 1/3% of Items 1, 2, 3 and| 4 abhove 20

6. Leave Reserve and Junior Posts Reserve
@ 16.5% of Item 1 above 7

7. Posts to be filled up by Birect ,
Recruitment (Ttems 1+2+3+446-5) 49

T T e e e ——— ———————

Direct Recruitment Posts : 49




Promotion Posts — 63" ' 20

{aﬂ Total Authorised Strength ' : 89"

S8 ) LS.
(vii) Under the heading "Himachal Pradesh” for ‘item
numbers 3, 4. 5 and 6 and entries relating thereto, the
following shall be substituted, namely :-

"3. State Deputation Resarve ® 25% of
Item 1 abov} 16
4.lTraining Reserve @ 3.5% of ITtem 1 above 2
5. Pésts to be filled by promotion under
Rule 8 of the Indian Forest Service
. (Recruitment) Rules, 1968, not exceeding v
i - 133 1/3% of Items 1, 2, 3 and 4 above - 32
”‘! 8. Leave Reserve and Junior Posts Reserve 3
o @ 16.5% of Item 1 above o1
7. Posts to be filled up by Direct
Recruitment (Items 1+2+3+4+6-5) | © 75
Direct Recruitment Posts 75
Promot ion Posts » 32
‘ G  mmme e e——————
Total Authorised Strength A 107"
" | — o . > - - S =
(viii) Under the heading “Jammu & Kashmir”™ for item
numbers 3, 4. 5 and 8 and entries relating thereto, ' the
following shall ba substituted, namely :-
"3. State Deputation Reserve @ 25% of
‘ Item 1 above ' 4 15
4. Training Reserve @ 3.5% of Ttem 1 above 2
5. Posts to be filled by promotion under
Rule 8 of the_Indian Forest Service
(Recruitment) Rules, 19688, not exceeding
50 % of Items 1, 2, 3 and 4 above _ 45
6. Leave Reserve and Junior Posts Reserve o : v,
@ 16.5% of Item 1 above 10

7. Posts to be filled up by Direct

Recruitment (Items 1+243+4+6—5)_'7 55

Dire;t Recruitment Posts : . .--~—~;;—_—-
Promotion P@sts‘ . 45

Total Authofised Sgrength B 100”7

(ix) Under the heading “Karnatnka" for entries 3, 4,. 5
and and 6 and entries relating thereato, the following
shall be substituted, namely :-



»

(x)

« , SAIRY A7
Stata Daputat jon Raserve @ 244 of

ITtem 1 above ' 25 -
Iy

Training Raserve ® 3.5% of Jtem 1 above ' 4
Posts to be filled by promotion under

Rule 8 of the Indq'n Forest Searvice
(Recruitment) Ru]eg, 1966, not exceeding

33 1/3% of Items 1) 2, 3 and 4 above © 49
Leave Reserve and Junior Posts Reserve
© 18.5% of Item 1. above ‘ 16.
Posts to be filled up by Direct ,
Rgcruitment (Items 14+243+4+6-5) 1186
Direct ReCfuitment Posts: —~_-~-_—~—;;;—~——
Promotion Posts , A 48
~Tota] Authorised Strength ““““*‘““;g;:—‘
Under the heading "éerala" for item numbers 3, 4, 5

and| 6 and entries relating thereto, the following shal)
be.?ubstituted, namely .:-

"3.

‘State Deputation Reserve @ 25% of

Item 1 abave . PR 14

Training Reserve @ 3.5% of Item 1 above ‘ 2

. Posts to be filled by promotion under

Rule 8 of the Indian Forest Service
(Recruitment ) Rules, 1966, not exceeding
33 1/3% of Ttems 1, 2, 3 and 4 above 27

' q
Leave Resarve and Juniar P#sts Reserve

@ 16.5% of Ttem 1 above

Posés to be filled up by Direct

Recruitment (Items 14243+4+6-5) 62
 birect Recruitment Postas T T““;;"“‘“
.Promotion Posts . : - 27
Total Authoriség Strength T ;;:~—

(x1) Under the heading "Madhya Pradanh” for item numbers

3

4, 5 and 6 and "entries relating thereto, the following

shal) be substituted, namely :-

"3.

State Deputation Reserve @ 25% of
Item 1 above : 59

. Training Reserve @ 3.5% of Ttem 1 above 8

Posts tc be filled by promotion gnder
Rule 8 of the Indian Forest Service

(Recruitment) Rules, 10868, not exceeding
33 1/3% of Items 1, 2, 3 and 4 above 115‘
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shall be substituted, namelly :-—

"3.

"3.

numbers

State Deputation Reserve @ 25% of
Item 1 above i

Training Reserve @ 3.5%'of Ttem 1 above

Posts to be filled by promotion under ?
Rule 8 of the Indian Forest Service
(Recruitment) Rules, 19668, not exceeding
33 1/3% of Items 1, 2, 3 and 4 above

Leave Reserve and Junior Posts Raeserve
@ 18.5% of Item 1 above

Posts to be filled up by Direcﬁ
Recruitment (Items 142+3+4+6-5)

Direct Recruitment Posts
i
Promotion Posts

Total Authorised Strength

. ————— o ——— —— - fwm =

xi11) Under the heading "Manipur—Tripura”
3,'4, 5 and 6 and entries relating thereto,
following shall be substituted, namely :@-

-
State Deputation Reserve @ 25% of
Item 1 above '

Training Reserve @ 3.5% of Item 1 above

" pPosts to be filled by promotion under

Rule 8 of the Indian Forest Service
(Recruitment) Rules, 1866, not exceeding
33 1/3% of Items 1, 2, 3 and 4 above

Leave Reserve and Junior Posts Researve
@ 16.5% of Item 1 above

Posts to be filled up by Direct
Recruitment'(ltems 1+2+3+4+6-5)

~b - o
.18. Leave Reserve and Junior Posts Resarvae
@ 18.5% of Item 1 above -
7. Posts to be filled up by Direct
Recruitment (Items 1+2+3+4+46-5)
Direct Recruitment Posts
Promotion Poéts
Total Authorised Strength
. {(x1i) Under the headingl"Heharashtra" for item number 3,
, 5 and 6 and entries relating thereto, the

following

28

55

18

—— - ——— . — ——

for

13

26

e v e e o —— —m Sa W S

Direct Recruitment Posts
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49
‘\1_4)

|
N
)
!

‘ & -.‘ .
Promotion Postsg i T ' 26

Total Authorised Strength 87"

T S e -

(xiv) Under the heading “Nagaland” for ‘tem numbers 3, 4,
S5 and 6 and entries relating thereto, the following shal)
be substituted, Nnamely :-

"3. State Depbtation Reserve @ 25% of
Item 1 above 5

4.‘Training Reserve @ 3 5% of Ttem 1 4hove 1

; (Recruitment) Rules, 1966, not exceecling

i 33 1/3% of Items 1. 2, 3 and 4 above 10
5}'; 6. Leave Reserve and Junior Posts Reserve
, @ 16.5% of Item 1 above 3
B7. Posts to be filled up by Direct

Recruitme/it (Items 1+2+344+6-5) 23

Direct Recruitment Posts . 23

Promotion Posts ’ 10
Total Authorised Strength 33"

) {(xv) Under the heading “Orissa” for ‘tem numbers 3, 4, 5.
‘ and 6 and entrias relating thereto. Lhe following shal}
be substituted, namely :- :

“3. State Deputation Reserve @ 25% of
Item 1 above j 18

1 a. Training Reserve @ 3.5% of Item 1 above ?

5. Posts teo be fillad by promotion under
i ] Rule 8 of the Indian Forest Service
(Recruitment) Rules., 1966, not exceading
33 1/3% of Ttems 1, 2. 3 Aand 4 above 36

L4

6. Leave Reserve and Junior Posatsg Reserve

@ 16.5% of Ttem 1 above 12

7. Posts to be fillea up by Direct )
Recruitment (Items,1+2+3+4+6—5) 85
Direct Reqruitment 4Posts ___________ ;5 N
Promotion Posts “T ‘36
Total Author ised Strenéth ) 121"
: I

(xvi) Under the heading "Punjab" for item numbers'S, 4,]$
énd ‘6 and entries relating theretn, the‘follow1ng sha

' ba substituted, namely :- .



: 3. State Deputation Reserve @ 25% of
b - Item 1 above ) o 7

Training Reserve @ 3.5% of Ttem 1 abovu 1
5. Posts to be filled by promotion under

Rule B of the Indian Forest Service .

(Recruitment) Rules, 1968, not exceeding

33 1/3% of Items 1, 2, 3 and 4 above , 13

6. Leave Reserve and Junior Posts Reserve

REF IR e

: @ 18.5% of Item 1 above : 4
|
g 7. Posts to be filled up by Direct
- Recruitment. (Items 1+2+34+4+46-5) .32 |
Direct Recruitment Posts -i"a;‘“ ) !
Promotion Posts ‘ , | 13 i
Total Authorised Strength . ,"'—__'"'”""157_" .

)
i
1
i
|
]
!
i
1
]
1
I
I
}
1
|
]

(xvii) Under the heading "Rajasthan” for item numbers 3,
4, 5 and 6 and entries relating thereto the following
shall be substituted, namely :-

“3. State Deputation Reserve @ 25% of O
Item 1 above 17

4. Training Reserve @ 3.5% of Item 1 above 2
5. Posts to-be filled by promotion under

{Recruitment) Rules, 1Q$6, not exceeding
33 1/3% of Items 1, 2, 3 and 4 above 33

6. Leave Reserve and Junior Posts Reserve
@ 16.5% of Item 1 above 11

7. Posts to’be filled up by Direct

Recruitment (Items 14+243+4+48-5) , 79
Direct Recruitment Posts T 79
Promotion Posts © 33
Total Authorised Strength ~_—————-—_:;;:—— !

(xviii) Under the heading: “Sikkim” for item numbers 3, 4,
5 and 6 and entries relating thereto, t e following shall
be substituted, namely :-

"3. State Deputation Reserve @ 25% of
Item 1 above 5

4. Training Reserve @ 3.5% of Ttem 1 above 1

5. Posts to be filled by promotion under
. Rule 8 of the Indian Forest Service
(Recru1tment) Rules, 1966, not exceeding

33 1/3% of! Ttems 1. 2, 3 and 4 abs

10

Rule 8 of the Indian Forest Service



- 65 —
_1} -

6. Leave Reserve and Junior Posts Reserve

, i @ 16.5% of Ttem 1 above 3
’ | ,
/ 7. Posts to be filled up by Direct .
[ ! - Recruitment. (Items 142+3+446-5) 24
e Direct Recruitment Postas 24
Promot ion Poats 10
Total Authorised Strength 34"
T e
(xix) Under the heading "TLmi1nadu" for item numbers 3,
4, 5 and 6 and entries re?ating thereto, the following

shal} be substituted, namely :-

"3. State Deputation Reserve @ 25% of '
Item 1 above 22

4. Training Reserve @ 3.5% of Ttem 1 above 3

i 5. Posts to be filled by promotion under

Rule 8 of the Indian Forest Service

(Recruitment) Rules, 1966, not exceeding

33 1/3% of Ttems 1, 2. 3 and 4 above 43
6. Leave Reserve and Junior Posts Reserve

@ 16.5% offﬂtem 1 above 14

7. Posts to be filled up by Direct

Recruitment (Items 1+2+3+4+8-5) 102
! Direct Recruitment Posts 102
; Promotion Posts . 43
Total Authorised Strength 145"
{xx) Under the heading “"Uttar Pradesh” or item numbers

3. 4, 5 and 6 and entries relating thereto, the folloQing
shall be substituted/ namely :-

"3. State Deputation Reserve @ 25% of
Item 1 abave 43

4. Training Reserve @ 3.5% of Item 1 above 8
5. Posts to be filled by promotion under

Rule 8 of the Indian Forest Sarvice

(Recruitment) Rules, 1986, not exceading

"33 1/3% of Ilems 1, 2. 3 and 4 above . 85

6. Leave Resérve and Junior Posts Reserve
® 16.5% of Tiem 1 above 28

7. Posts to be filled up by Direct
Recruitment (Ttems 1+42+3+446-5) ' 198

i Direct Recruitment Posts 198



Promotion Posts ) 85

v - — o - — -~ M.

=P Total Authorised Strength 283"

T
AN

(xx1) Under the heading "“West Bengal” for item numbers 3,
4, 5 and 6 arid entries relating thereto, the following
shall be substituted, namely :-

"3. State Deputation Reserve @ 25% of y .
" Item 1 above ' ’ 15

i .
4. Training Reserve @ 3.5% of Item 1 above 2 E
5. Posts to be filled by promotion under

Rule 8 of the Indian Forest Service
K (Recruitment) Rules, 1866, not exceeding

- 33 1/3% of Items 1, 2, 3 and 4 above : 29
i
6. Leave Reserve and Junior Posts Reserve _
@ 16.5% of Item .1 above 9
(1l

7. Posts to be filled up by Direct , _

Recruitment (Items 1+2+3+4+48-5) 68

Direct Recruitment Posts o 88

Promotion Posts 29
Total Author ised Strength - 97" i

\; J({@

(Madhumita D. Mitra)
Nesk Qfficer

E%te 1:f 1 .
Prior to the issue of this Notification, the total authorisedv
strength of the Andhra Pradesh (IFS) Cadre was 132.

?riorn to the issue of this Notification, the total authorised
-strength of the AGMU (IFS) Cadre was 156.

Prior to the issue of this Notification, the total authorised
strength of the Assam-Meghalaya (IFS) Cadre was 118.

Prior to the issue of this Notification, the total authorised
strength of the Bihar (IFS) Cadre Tas 173.

Prior to the issue of this Notification, the total authorised
strength of the Gujarat (IFS) Cadre was 104.

Prior to the issue of this Notification, the total authorised
strength of the Haryana (IFS) Cadre was 69.

Prior to the issue of this Notification, the totgl author ised
strength of the Himachal Pradesh (IFS) Cadre was 107.

Prior to the issue of this Notification, the

ctrangth ar ' , “ total authorised
g he uamwﬂ & Kashmir (TIFS) Cadre was 100
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the issue of this Notification, the

| strangth of the Karnataks (IFS) Cadre was 165

the issue of thi's Notification, the

strength of the Kerala (IFS) Cadre was 89,

S PTN

S
.-Priior

‘]stfmhgth of the Madhgh Pradesh (IFS) Cadre was 3

to the issue of this Notification, the

to the issue of thig Notificatwon, the

sthehgth of the Manipur~Tripura (IFS) Cadre was

-

‘to the issue of thisg Notification, the

| of the Nagaland (IFS) Cadre was 33.
|

O the issue of thig Notification, the

': T rength of the Orissa (IFS) Cadre was 121

ﬂhjﬁqjor

to the issue of this Notification, the

'Sqreng§h§of the Punjab (IFS) Cadre was 45

Prior

to the issue of this Notification, the

strength of the Ra jasthan (IFS) Cadre was 112.

Prior

to the issue of this Notification, the

strength of the Sikkim (IFS) Cadre was 34

Prior
-strength of the Tamilnadu (IFS) Cadre was 145

Prior

Prior

to the igssue of this Notifijication, the

[

to the issue of this Notification, the

strength of the West Bengal (IFS) Cadre was Q7.

Y

W e - »~ T e e et an e«

total

tatal

total
35

total
87.

-~ total

tota,l
total
total

tota

total

tota}

3

N
AR

4

author igsed
author ised
author ised
author ised
authorised
author ised
autﬁorised
author ised
author ised
author ised
author ised
author ised

authorised

11/_
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Note 2: The Principsal Regulations were not ified vide
Notification. No.6/1/66-AIS(IV) dated 31.10.1866 as GSR No.1672F
dated 31.10.19686. These regulations have has been . further

amended on the following occasions in respect of the var ious

_cadres:- {

S.No. GSR Date of . @ S.No. GSR Date of
No. Publication : No. Publication
1. 1873 30.10.66 . 48. 386(E) 9.86.81
2. 17 7.1.67 49. 602(E) 16.11.81
3. 653 6.5.87 50. BO4(E) 17.11.81
4. 654 6.5.67 51. 653(E) 10.12.81
5. 689 13.5.67 52. 657(E) . 11.12.81
6. , 1083 8.6.68 53 . 204(E) 1.4.82
7. 1887 9.8.69 , 54 . 354(E) 26.4.82
8. 80 17.1.70 55. 356(E) 27.4.82
g. - 485 + 21.3.70 56 . . 778(E) 31.5.82
10. - 545 4.4.70 57. 530(E) 20.8.82
11. 1802 24.70.70 - 58. 24(E) 12.1.83
12. 135 24.1.35 59. 126(E) 28.2.85
13. 136 24.1.71 80 . 308(E) 26.3.85
14 . 665 8.5.71 61. 327(E) 29.3.85
15. 45(E.) 20.1.72 - 62 480(E) _12.8.85
16. 47(E) . 20.1.72 67 266 12.4.88
‘17. 48(E) 20.1.72 64 . 654 30.8.88
18. 478(E) 4.12.72 65 . 783 20.9.86
19. 192(E) - 2.4.73 - 66 . 798 27.9.86
20. " 321(E) 27.6.73 67. 796 27.9.86
21. . 391(E) 10.8.73 68 . 835 4.10.86
22,1, 142 g.2.73 69 . 837 4.10.88
23. . . 28(E) 2.2.74 70. 880 18.10.88
24. - 273(E) 17.6.73 71. 164 '14.3.87
25. 300(E) 5.7.74 72. 407 30.5.87
28. 812 3.8.74 . 73. 61" 15.8.87
27.. 2227 16.8.75 T4 . 802 31.10.87
28. 71 17.1.76 75. 826 7.11.87
29. - 407(E) 18.6.76 76 . 835 14.11.87
30. 1064 24.7.76 77. 836 7.%1.87
a1. 444(E) 6.7.76 18 432(E 6.4.88
32. 750(E) 3.8.76 79 - S4B(E)1 4.5.88
33. ~ 93(E) 268.2.77 80 . 404 21.5.88
34.  B31(E) 5.10.77 81. 834(E) 3.8.88
35. 13(E) ©.1.78 82 . 352(E) 10.3.89
- 36. 360(E) 13.7.78 83. 832 11.11.89
37. 436(E) 29.8.78 84 . 916 16.12 .89
38. 486(E) 25.8.80 85 . @33 ~  30.12.8¢
39. 562(E) 30.8.80 86 . 590 22.9.80
40. 626(E) 3.11.80 87. 603 29.8.90
41. 631(E) 4.11.80 88 . 728 8.12.90
42 21(E) 16.1.81 89. 730 8.12.90
43. 31(E) 23.1.81 ; 90. 125(E) 5.3.91
44 . 84(E) 27.2.81 Q1. 248 13.4.91
45, 456(E) 9.5.81 92 . 473" .24.8.91
46 . 360(E) 23.5.81 Q3. 527 14.9.91

47 . "276(E) 2.6.81 94 .~ 565 5.10.91




To

~Government of India Press,

{

The Manager ,

_GSR NDate of
. No. Publication
Q5. 584 19.10.81
g8 . 53B(E) 6.8.93
a7. 685(E) 4.11.84
as. 687(EY 4.11.83
89, 514 22.10.84
100. 513 22.10.94
101 321(E) 31.3.95
102. | 213 29.4 .95
103L{ 278 10.6.95
104 . 264 3.6.95
_105. 339 o 22.7.95

Mayapur i, Ring Road,

New 'Delhi .

\»
S
|

108 .
107

108 .
109.
110.
111,
112.
113.
114.
115.
116.
17,
118.

P )

At

%

%

LGSR . . Date of
No. Publication
375 12.8.85
480 18.11.95
479 18.11.95
503 2.12.95
537 8.12.95
75(F) 5.2.96
77(E) 5.2.96
231 8.6.96
233 8.6.908
589E 26.12.96
587E 26.12.96
585 26.12.96
17E 17.1.97

%€é>/"

(Madhumita D. Mitra)

Desk

Of ficer
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- A copy forwarded for information to:

1. The Chief Searetaries of all Statos and {nion Territovies.
(with 10 spare copiez each). '

2. The Ministry of Home Affairs (IPS-T), New Dalhi.
(with 10 spare copies).

3. Ministry of Environment & Forests (IFS), CGO Complex, Ne
. Delthh (with 10 spare copies). .

1 . e

4, The Xomptrdﬂer and Auditor General of India, New Delhi.

! !
5. The Secretary, Union Public Service Commisaion, New Dethi.
(with 10 spare copies). '

6. A1l the Accountants General.

v

7. The Lok Sabha Secretariat (Committee Branch), New Delhi.

B.v The Rajya Sabha Secretariat (Committee B8ranch), New
Delhi . - "

!
g. Ministry of Home Affairs (UTs Section), New Delhi.(with 5

spare copies). -
i l N

- (Madhumita D. Mitra)
Dask Officer

INTERNAL DISTRIBUTION:

AIS(I)-Promotion Desk/RO(CM) Section
Spare copies - 400.
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To

B ;¢ - /4_@1"()’16{)( ww —

The Secretary,
Ministry of Environment & Forests,

C.G.0.Complex,
Lodhi Road,
New Delhi.
Trough Proper Channel.

Sir,

3.6

3.1.

Subject:- Refixation of year of allotment of Shri M.A. Khan, IFS(MT-77) in the
Indian Forest Service — regarding .

I have the honour to state that on successful completion of 2 years {raining
in Forestry for the Diploma course in the Indian Forest College, Dehra Dun, I was
appointed as Divisional Forest Officer in Tripura w.e.f. 25.4.69. The post was

subsequently redesignated as Assistant Conservator of Forests. I completed .

8(eight) years qualifying service long before 1-1-1976 including the period of two
years training at Dehra Dun for the Diploma Course, for consideration for
appointment to the Indian Forest Service post of Deputy Conservator of
Forests(Senior post) in accordance with the Sub-Regulation 2 of Regulation 5 of
the Indian Forest Service(Appointment by Promotion) Regulation 1966.

The cadre strength of the Indian Forest Service, Joint Cadre of Manipur-Tripura
was revised vide Notification No.16016/29/75-AIS(IV) dated 26.2.1977 of the
Department of Personnel and Administrative Reform, Cabinet Secretariat,
Government of India raising the strength of promotion quota posts from 6 to 8.
Fifty percent of it i.e. 4(four) posts automatically went to Manipur and another
4(four) to the Tripura constituent of the Joint Cadre. Shri S. K. Mukherjee, who
was immediate senior to me in the State Forest Service was appointed to the
newly created post of Deputy Conservator of Forests, as aforesaid vide
Notification No.17013/3/77-AIS(IV) dated 13.4.1977 of Ministry of Environment
& TForests. He was also assigned 1970 as the year of allotment vide order
No.18014/10/31-IFS-II dated 15.1.85.

The strength of promotion quota was computed by the MOEF while fixing the
cadre stregth vide Notification dated 20.1.1972, dated 3.1.1974 dated 20.4.1977
and thereafter taking into consideration the posts given at sl.no.l and 2 of the
Cadre Schedule.

It has been held by the Central Administrative Tribunal, Jabalpur Bench in the
0.A. No.394 of 1990 and by the CAT Calcutta Bench in the O.A. No.994 of 1990

~ that the number of posts to be filled by promotion is to be calculated at 33 and '

percent of the items No.1+2+5 of the Cadre Schedule till the provisions of Rule
9(1) of the Indi§Fon'est Services(Recruitment Rules) were amended in February

\



- 76 \Y

: ‘V‘ 19 *. The said orders of Honourable Tribunals were finally upheld by the

Advance copy forwarded to the-
Secretary, '

- Ministry of Environment & F orests,'
Paryavaran Bhawan, C.G.O. Complex,
Lodhi Road,

New Delhi----------- for favour of taking necessary action please.

Hon’ble Supreme Court by its order dated 24.2.99 in the SLP(c) No.34640f 1995.
It is, therefore, necessary that the same method of determining the number of
posts to be filled by promotion should be adopted in all the States including
Manipur-Tripura, namely 33 and s percent of items no.14+2+5 from the year
1973 and up to February 1989, when the Rule 9(1) was amended.

In the Cadre Schedule of LF.S. Manipur-Tripura Joint Cadre as fixed by the

- Central Government vide Notification No.16016/29/75-A1S(1V) dated 26.2.77 of

Department of Personnel and Administrative Reforms, there are 21 Senior posts
under the Joint Cadre of Manipur-Tripura and 4 posts under Central Government
against which 8(eight) promotion posts are shown in accordance with Rule 8 of
Indian Forest Service(Recruitment) Rules, 1966. There are 3(three) posts against
item No.5 i.e. Deputation Reserve. Thus the total posts against items No.1, 2 and
5 comes to 28 and 33 and '/5 percent works out to 9. Thus there should be 9

promotion posts as against 8 posts shown in the Cadre Schedule. Tripura

Constituent of the Joint Cadre having more number of Senior posts would get 5
out of 9 posts under promotion quota, as against 4 originally provided.

As stated earlier I was eligible to be promoted to the Senior post of Indian Forest
Service w.e.f. 1.6.76 itself i.e. long before the Cadre Schedule was revised on
26.2.77. As such I deserved to be promoted to LF.S. cadre post w.e.f. 13.4.1977
i.e. the date my immediate Senior in the State Forest Service Shri S.K. Mukherjee
was promoted and to be assigned 1970 year of allotment just below him.

It is, therefore, requested that my year of allotment may kindly be refixed as 1970
treating my promotion to the Senior IFS Cadre post w.e.f. 13.4.1977 i.e. the date
Shri S.K. Mukherjee was promoted.

Yours faithfully,

A QV\N[\ _

P
" (M.A. Khan) Mg
Chief Conservator of Forests.

v
G
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0.4. No. 422 of 20060

Shri Md. Ayub Khan veraseass Applicant

Versus
Union of India and Others svsseees. Respondents
|
oMo, Dessrition  PaseMo.
01 Reply to the Original Application 01 to Q7

‘ . " THROUGH

{(A.Deb Roy)
"Sr. Central Govt. Standing Counsel,!
Hengrabari Housing Colony,
L.I.6. - 3 (Top Filoor)
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IN_THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

0A No.422/2000
Shri Md. Ayub Khan sessessee Applicant
' Versus

Union of India and,Otheré veesere.. Respondents

Reply on behalf of Respondent No.1l

I, R. Sanehwal, aged 47 years, Under
Secretary 1in the Ministry of Environment and Forests,
Government of India, Paryavaran Bhavan, New Delhi, do

hereby solemnly affirm and say as follows :

2. That I am Under Secretary in the Ministry
of Environment and Forests, Government of India, New
De]hi and having been authorised I am competent to
file this reply on behalf of Respondent S.No.l. I am
acquainted with the facts and circuhstances of the
case on the basis of the records maintained in the
Ministry of‘ Environment and Forests. I have gone
through the application and understood the contents
thereof. Save and except whatever 1is specifically
admitted 1in this reply, rest of the averments will be

deemed to have been denied.

3. /That the applicant through this
application hés prayed for a direction to consider his
case for promotion to the Indian Forest Service (IFS)
from 1976 by re-calculating the promotion vacancies in

the Manipur-Tripura Joint cadre after taking into

C4

' (e ardgara)
(R. SANTHIALY
®ay @@ [Undor Szcretary
T E7 v v
Ministry of Frv, & Fr-ngty
W@ e/ Govt. of Indiz ‘
at el /New Delhi —_—
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account'the State Depuation Reserve also alongwith
Senior‘duty posts under the State Government and the
Central Depugatﬁon Rese(ve. The applicant has relied
upon the judgmgntvdelivered'by the Jabalpur 3ench of
this Hon'ble Tr%buna1 in the casé of K.K. Goswami and
the similar ju&gment delivered by the Calcutta Bench

in the case of D.K, Basu to press his clain.

-

\

" 3. The answering Respondent submits that-
priorvto 22.2;89, rule~-2 of the IFS(Recruitment)
Rules, 1966 (hereinafter referred to as 'Recruitment

Rules') provided as under:-

‘f/” "The number of persons recruited under rule-8

e in any State or group of States shall not. at

any time, exceed 33 1/3 per cent of the number
of Senior duty posts borne on the cadre of
that State, or group of States.”

Sgri K.K. Goswami, an SFS affiﬁer of Madhya Pradesh,
chaT]engedothis;ru1e arguing, among other thinés, that
the Sen%or duty posts included the State Députation
Reserve ‘also. The Jabalpur Bench of this Hon'ble

Tribunal - beforé whom the matter came up for

examination held that the State Deputat10n Reserve Was
-

- atso covered under the Senior duty postsu The SLP

Lo g S g |

filed against the judgmentr was dismissed by the
Supreme Court. The Central Government, therefore,
implemented the Tribunal's decision by amending the
Schedule to the Cadre Strengih Regulations in respect.
of' Madhya Pradesh cadre vide notification dated

22.2.89 as- pe:sonal to that individual case. 0On the

[ .

(R r' NEF“"PL)
ﬂuaaqbn&,r f}’
‘T’ﬁ“‘(ﬂl &5 & Forests

f T
inistry of
M ptcﬁ*.*/GO‘
NFW 1)6 h‘

+ (f ‘\"Cﬂa

ak faeeh/



same date another notificatien was issued amending

rule-9 of the Recruitment Rules which reads as under:

I
1
]

"The number of persons recruited under rule-8
in any State or group of States shall not, at
any time, exceed 33 1/3 per cent of the number
posts as are shown against items 1 & 2 of the
Cadre in relation to that State or the group.
of States, in the Schedule to the Indian
Forest Service (Fixation of Cadre Strength)
Regulations, 1966.™ '

fis a "consequence of this amendment the Recruitm@nt
ﬁu1es for the IFS were brought at par'with thase far
the I1AS and .iPS. It will thus be seen that the
components of Sen{or duty posts under the State
.Government  and the: Central. Deputgtidn Reserve

o . X

(Item 1 & 2 of the Cadre Strength ReguTations) were

w=r .

)

included towards computing promotion posts in the IFS
cadre from 22.2.89 onwards. This was done to bring
the' Recruitment Ru]eé for the IFS at par Qith the

IAS and the IPS where the.Recruitment Rules provided
for  Item 1 & 2 (i.e. Senior duty ©posts and the
Centra1' Deputaéion Reserve) to be reckoned for

calculating the number of promotion posts.

~

4. It ,is submitted that in terms of this

\

amendment, 1t was clearly stﬁhu?ated that for the

Y

purposes of calculating promotﬁon_ vacancies in a
particular State-cadre only items No.1 & 2 mentioned

in the Schedule to the Cadre Strength Regulations,

-

1.e. the Senior duty posts under the State Government

. ) I
and the Central Deputation Reserve, would be taken
0 i . - '
into account. ‘Since the . Recruitment Rules were
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amended on 22.2.1989, the applicant cannot raise the

issue of calculation of promotion vacancies for taking

‘into accohnt the State Deputation Reserve also at'this

belated stage. In this connection, it is submitted
that a simiiér.issue was raised by Shri Vinod Kumar
Jhajhria before the Chandigarh Bench of this Hon'ble
Tribunal in 0A No.1122/HR/96. Deciding the case on

14.10.97, the Hon'ble Tribunal held that the matter

. Taa

was time-barred. The relevant ‘portion of the judgment

of the Hon'ble.Tribunal is extracted below:-

" evvevessaano.While the first notification
amended the cadre strength regulations in
respect of Madhya Pradesh cadre in order to
increase the number of vacancies in promotion
quota in the IFS of the said cadre after taking
into account the State Deputation Reserve
‘alongwith the senior duty posts as also Central
Deputation. Reserved i.e. item Nos.l, 2 and &
of the Cadre Strength Regulations. However, by
the second notification issued on the same
date, the recruitment rules were also amended
according to which the number of persons
recruited under Rule-8 in any State would not
at any time exceed 33 1/3 per cent of the
number of posts shown against items No.l and 2
of the Cadre Strength in relation to that State
in the Schedule to. the Cadre- Strength
Regulations,
15, With the 1issuance of the aforesaid
notification, it was made known to all the
State Forest Officers serving in different
States that the notification of the Govt. of
India was explicit not to provide promotion
quota more than 33 1/3 percent of the number of
, Pposts shown against items No.l and 2 of the
Cadre Strength in the Schedule. Thus, if any
member iof the State Forest Service had any
" grievance, he ought to have challenged the
legality of the above stated provisions within
. the prescribed period of limitation. As
pleaded by the applicant himself, he becanme
eligible for appointment to the IFS in the year
1988. He did not challenge the above stated
provisions till he filed -.the present 0A in the
year 1997, Even in the year 1993, the
applicant was considered and placed in the
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select 1list., and the promotion quota was
calculated in terms of the above stated
Regulations. the applicant did not question
the said method of calculation of promotion
quota within the period of Tlimitation even
after his placement int he select list of 1993,
<In this background, if the claim of the
applicant is accepted at this stage, the
~retrospective increase in the promotion quota
“in  the IFS cadre of Haryana 1is bound to
adversely affect the seniority of  those
directly recruited IFS officers who have been
appointed during this long interval of 8 years
from the year 1989 till date. None of them has .
been 1mp1eaded in the array respondents in the
pre¢ent 04a.

In view of | the above observations of the Hon'ble
Tribunal, the applicant 'cannot raise the 1issue of
increase in the number of promotion vacancies at ‘this

stage when the Rules had been amended 1long before in

./ . -
1989 specifying Item 1 & Z only of the schedule to

the Cadre Strength Regulations to be taken into

account for the purposes of calculating -promotion

vacancies.

S

L~ 7. It is further submitted that the Tamil

Nadu Administative Service officers Association filed

W.P. No.613/94 before the Supreme Court praying for

g9iving retrospective effect to the c¢omputation of

promotion.posts in all the three A11 India Services on

-

the basis of the judgment rendered by the Jabalpur -

Bencﬁ of the Hon'ble Tribunal in K.K. Goswami case.

" The c¢laim of the peitioner was rejected by the Hon'ble

Supreme Court vide judgment dated 19.04.2000 reported

‘ _ ,
as JT 2000 (5) SC 86. The Hon'ble Supreme Court has

held as under:-

"The petitioners further contend that similar
‘relief was aranted in the case of app}icants

C oot —
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who filed original applications before the
Jabalpur and Calcutta Benches of the Central
Adninistrative Tribunal, and there is na
reason why the petitioners should be denied
such benefits, The Union of India has
exp[gined in the counter affidavit that
those are isolated cases where promotions
¥ere, given on the basis of the directions
‘(f/isgued in the original applications as well
- AS contempt petitions, and ‘the same should
not be treated as a binding precedent in
,////;very other case. We notice that as per-the
statutory provisions,“the encadring of posts
can be.done only-on certain fact situations '
existing and further it will have to be done
on a 'review to be conducted by the Central
Government in consultation with the State
Governments and on being satisifed that an
enhancement in the cadre strength or
encadring of certain posts is necessary in
the administrative interest of the States
concerned. Until such encadrement takes
place, nobody including the petitioners could
stake a claim to consider their case for

=~ promotion to  those ex~cadre posts.,
#" Therefore, such right to be considered for
yd promotion, in our considered view, would

arise only from the date of encadrement which
having been done with effect from 1998 only,
we do not think that as a matter of right the
petitioners are entitled for retorspective
seniority./

In 1ight of the above, we are of the opinion
that the petitioners are not entitled to the
twin reliefs sought for by them i.e. for a
writ of mandamus to encadring the
ex-cadre/temporary posts, so also for a writ
of mandamus for the retrospective seniority
in regard to the posts already included in
the State 1IAS cadre $trength by virtue of
1997 amendments.™

The applicants are thus not entitled to any of the

retiefs prayed for in the present 0.A.,, without regard

to the statutory rules and regulations.

PRAYER -

I . In view 'of the position explained in o the

. foregoing paragraphs, the instant app1icatioh is
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devoid of any merit. It is, therefore, respectfully.
prayed that the same may be dismissed by this Hon'ble
Tribunal by award1ng costs in favour of the answering

res pondent.

New Delhi | | CXO\/\/U(/(AA/(/

- Dated: 16.2.2001 ' : ' For Respor(t@s eriom)l
. : (R. SANEHAL)

A &4 /Undar Serretary
PR €7 o5 Forey
Mini'stry of Erv & Feresty
VERIFICATION W =aR ovt, of Tadig

g & féeed/ New Deily

I, R. Sanehwal, Under Secretary to the Govtn
of India, having my office at Paryavaran Bhavan, Lodi
Road, New - Delhi-110003, do  hereby verify that the
contents stated above are true and correct to the best

~of my knowledge, belief and infoermation and that

nothing has been supressed therefronm.

Yerified at Ney‘De1hi on this the 16tg daf of

February, 2001.

For Requédﬁﬁmﬂwwbn
«at ﬂ'c?tl“ﬁc. ¢ Secretary
L aRial €71 e a=

resit
Mini: apg of B & Forest
vt cf Indiz

Wﬁi r’aﬁl\“’ Delb?
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THE CYNTREWVASRINTe+ATTyE TRIBUNAL

- GUWAHATI BENCH

In the matter of -

O.&. No. 422 of 2000
Ma. Avub Khan
-
Union of India & Ore.
AN

In the mattsr of

Rejoinder submitted by
the applicant in rep iy
to the written statement

submitted by the Respondent

The applicant above namad most humbly and respectfully begs

to state as under

That the applicant categorical ly deniss the statemant made
in paragraph
tthe full facts
applicant states

the Jabalput

of the writen statement to the extent that
have not been furnished therein. The
that on the basiz of the Judgment deliverad

T Bench of Honble Tribunal in the casa of

ot ot

Caloutta Bench in the case

LLO33/15/95-018 (11 dated B2 1997,

India) wide Notification

of Paersonnel , Public Grisvances and Pension, Department of

FParsonnel and Training, revised the cadre strength providing

for state deputation

Sgnior duty pos

9.5 of dtem No.l as training reserve. These posts together

with the sl. No. 1 & 2 of the Gchedule to the o

i

ressrve @ 252 of item No. 1,

pw

1

~

.
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se of Sri DULBasu., the respondcant

issued by the Ministry

of ManipurTripura Joint Cadre

provided in Schedule to the Cadre Strength Regulation ofid e

adire strengkh
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Pequlations have been taken into consideration for
computation of the promotion quots. The revised quots of

promotion posts as aforesaid has been determined on th

i3

basis of the total cadre strength of Manipur Joint cadre,

v"

53

but the benefit of tThe enhanced promotion quota has been
given too the new entra nté of State Forest .
from 1998 onwards which is evident from the letter No.
16021le9%*IFS‘II dated 27.02.1998 of the Mihistry of

Frvironment and Forests. The applicant in the present 0.&.

claims to be given the benefit of the enhanced quota of
promotion posts from 19746 onwards in order to dispense

Justice.

Copy of letter No. 14021/1/981FS., 11 dated 27.2.1998 is

annexad herawith as Annexure-I.

That with regard to the statemsnt made in iaragr&ph 3
repeated at mgd@ 21 of the written statement., the applicant

begs to dfw that puravant Lo the Jjudgment del iverad by

He]

the Jabalpur Bench of the Honble Tribunal in the case of
1

Shirl KoK Gowami, Tthe Central Gowernmant implementesd the

decizion by anending the schedule o the cadre strength

r

Fegulation of Madhva Pradesh cadre vide Notification dated

statad by

7]

22.02.1989 as person to that individual case a
the respondent. But the fact is that, the benefit of the
Judgmant was not only given to sShei KnKEG03wamiﬂ but also to
all the affected officers born in Madhya Pradssh cadr@,m%

Service. Since the judoment of the Hon’bles

if’

Indian Fores

Trikbunal, Jabalpur Bench relates to some mistake bommithed
by Central Government in Cﬁmpufﬂflmﬂ of the promotion guotsa,
to be provided in the schedule to the cadre gﬁrength
Fegulation, Lhe-?@nefit of the judgment should have been

axtandad not only to Madhva Pradesh but also to all other

states and Union Territories of the country. The.judament



'™

deputation reserve would be taken into account stands

del ivered by Jabalpur and Calcutts Benches of the Hon“ble

.....

‘Tribunal were sventually upheld by the Honble Suprems Court

wide its order dated 24.02.1999 in the Special Leave

n () No. 3464 of 1995.

That the applicant categorically denies the statement made

in paragraph 4 of the writhten statement and begs to state
that the contention of the Central Government Lhat the

Fules were amended on 22.02.198% stipulating

Racrultmant
that for the purposes of calculating promotion wvacanciss for

a particular state cadre, only item no. 1 & 2 mentioned in
[ ’
the scheduls to the cadre Strength Regulation, i.e. Senior

DUty post under the State Sovernment and the central

1

contradictory to the achtion taksn by Vhe Centiral Governmeant
i cle walfludt ion dated 31,12 179f By the aforesaid
rotification dated 31.12.1997 the Central Government revised
the cadre strength providing for state deputation ressprve @
5% of Item Mo. Ll mertionad in the schedule to the cadre
strangth RPegulation, i;eu the Senior Duby Post undgr-the
Shatemant . When tha t.*nTW“"l Gowvernment itzelf hes lgnored
the amendment of 22.02.1939 in the Recruitment Rules while
determining the promotion quota vide Notification datied
Z1.07.1997, the Union of India cannot take th&‘plﬁ& that thé
applicant cannot raiss the issue of caloculation of promotion
vacanciass by taking into account the state deputation
resarve at this zo called bhelated state.
The Q.6 Moo 1122/MHR/94 befoe the Chandigarh Bench of the
Monble tribunal., whiﬂh was decided on 14.,10.,1997 iﬂ.nmt
relevant to the pressnt 0.4, filed by this applicant, since
the cadre strength waszs revised tm&Ln; into consideration the

State deputation reserve @ 25% of item No.l in the schedule

tn the Cadre Strength Regulation, l.e. Senior Duty Post



after 14.10.1997, i.e. the date of Judgnent in the above

.6, bafore the Chandigarh Bench of Hon"ble Tribunal.

Moreover, in the above 0.6, before the Chandigarh
Bench of Hon’ble Tribunal a number of directly recruited
officers, who wWears not senior to the applicant, ware not
impleaded as r@gpondeht$N The case of the applicant in the

present D.A. 1s sntirely different.

4. “That with regard to the statement made in paragraph 7 of the
written statement, the applicant begs to submit that the
writ petition No. 615/1994 before the Honble Supraine Court

Filed by the Tamil Madu ﬁdﬂ;nn“frdtlwm service fAssociation

P
P2
&

—h
N
<
&
&

i also not relevant to the pras enf Oaf. MNo. 44
Filed by ch@ applicant beforethe Hon’ble Tribunal. The
above Writ Petition sought;  Tor encadrament of Eae-madra,MHon-
cadre post to The Indian Forest Service cadra, which was not
agreed to by the von “ble Suprems Court on aceount: of the
fact that it was not in accordance with the existing rdl@a
relevant to the service. Since the encadrement wWas not
agresd Lo by the Hon’ble Supreme Court the petitionsrs wers
not enfitled to lodgs claim o consider their cases fTor

promotion To those ex-cadre posts.

But in the present O.A. the applicant was mligible to

ta rondewrcd for promotion Lo the Indian Forest Service

53]

Cadre post when the first joint cadre commitbee meeting was
held in 1976. There is no claim for encadrement of any &x-
cadre post. The applicant’s claim is very much genuine and
legitimate. It je reiterated that the Central Govermment
wide Notification dated %1.07.1977 has raevised the cadre
strength of Man ipur-Tripura Joint Cadre of IFS providing for
atate deputation reserve @ 25%Z item MNo. L mentioned in the

soeheduls to the cadre =trenagth Regulation, 1.2, the Ssnior



Duty Post under the State Government and 3.5% of Item No. i
as training reserve. While the promotion quota has bean

revised and enhanced taking into consideration the State
deputation reserve and on the basis of the total strength of

the Manipur-Tripura Joint Cadre, the benefit of the enhanced
instead the benefit

promotion. alota has not been proyided
has been given to the new entrants of the State Forest

Gorvice OFficers aspiring to be absorbed in the Indian
Forest Service. the applicant iz very much entitled to the

banefit of the enhanced oromotion quota with effect from

1976, itself.
cant

That the applicant further begs to state that the appli
was eligible to be promoted to the Senior Post of Indian

Forest Service w.e.f. 01.6.1976 itself, i.e. long before
cohedule was revized on 26th February, 1977. As.

the cadrs so
to be promoted to the I.F.S. cadre post

i.e. the date of his lmmediate
Kokukherise was

much he desserves

with effect from 13.04.1977

of

R

srvice Shri

sanior in the State Forest 3
promoted and too be assigned 1970 year of allotment jus

s
Reciin

baplow him.
That in the facts and circumstances, the applicant humbly

77
N

R

the 0.4. desaerves to be allowsed with cost.



YERIFICATION

I, Md. &vub Khan, aged about 57 vears, presently holding
the post of Chief Conservator of foregt, Agartala, Tripura, do
herasby verify that the statements made in paragraphs 1 to & in
this rejoinder are trus to my knowledge and the rests are my
humble submission before the Hon’ble Tribunal and I have not

suppressed any material Fact.

Aand I sign this verification on this the 22nd day of

Qctobar, 2001.

et ol A\f(/{/é b
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j%] Fi¥e No. 16021/1/93-1FS.1I
if7~. ‘Government of Iadia

2R "istry¢qf Environment and Forests

Paryavaran Bhawan,CGO Complek,

Lodi Road, New Delhi - 110003+

February, 27,1998

To

1. The Chief Secretaries.
{(All States)

2. . The Prificipal Chlef Cor servator of Forests.,
_(All States)

Subject:-Indian Forest Service - Amerdments to the IFS (Fixatich
of Cadre Strength) Regulations, 1966 and IFS
{Appointment. by Promotion ) Regultions,,1966 taking
effect from 1.1. 1998 ~ Follcw up action regarding -

Sir,

i am directed to refer to the Government of India
(Ministry of .Personnel & Public Grievances and Pensions)
Notifications N6.11033/15/95-A181[1)-t:, dated the 3lst Uecember,
1997 and. 14015/52/96-AIS(I)-C, dat:d the 3lst December, 1997
bringing the above mentioned amendm:nts into force w.e.f. 1st
January, 1998 -aﬁd‘to,sgywas follows: ;, '
a) It has beﬂn decided that .he increase in promotiofi
' posts sanctloned under notification No. 11033/15/95-
AIS(IT) -C,'dated the 3lst D:cember, 1997 in respect of
the Indian -orest Service Cidres are to be given effect
in ‘a phased manrier. The re:ruitment to the promoticn
posts when made in each Caire during the yvear may te
limited to the promotion pists as on 31.12.1997 plus
one third of the net increase in the ©promotion posts
as on 01.01.1998, ignorinz the fractions, if any.
Similatrly, the recruitment in 1999 will be enhanced by
half of the balance increase , ignoring the fractions,
if any, and the remaining increase will be added to
the resruitment in the vear £000. . Tne immediate
charge on the increase in the promotion posts in the
respec¢tive State Cadres will be the persons who .stand. -

'

- included in the waitlisted part of Select Lists .
g‘f/k( prepared in 1997 and in force. The waitlisted officerds -
i} [1;/h could ac¢cordingly be considered for appointment to th=s .- -
]749 I.F.S. against the yvacarcies made available from Co

]f¥~:;f'3/ 1.1.1998 in the first instance. . g %
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et !
1 , . .
-1 1
. - - 2 : -
g
b) 'fn‘iespect of the States wher° Select LlStS are yeb'
o -be‘dnawn up.for pPrevious years including the year
- 98, it . is’ neécessary that a decision is taken By
S f : Stalte ~ Governient ‘concerneéd in consultation with : the
i ‘ Unilén Public Service Commission on the method . of-
o ) preparatlon of Select Lists (year-wise or cémbined): fér.
. ' the‘ pPrevious years during which the Selectlph
: : Comm;ttee could not meetb- ' )
c )i n respect of each” State/J01nt “Cadrer
posts upto whizh recruitment’ WO, ;
uring ”he year 1998 ar> given in the - &tal e
d "A copy of this letter is.
g endorsbd to the Union 2ublic Service .. Commii
for Lnformatlan and necessary action.
: 2 : Tt is requested that necessa‘y action for prepam ann
: 5! the 1998 Select List for all the adre would ~have - to. be
; tiitiated in accordanc¢s with the .amenied provisions of the “TES.
: _\ppointment 'by Promotion) Regulat10n>, 1966 whi¢h came- ﬁﬁtm
Do ' *>)rce with ‘effect froin the lst Jdnuar s, 1998, All : the St
. u>vernment/Jo'nt Cadre Authorities ire requested to :
l:cessary act%en accordingly, under:ixtimation to this MifALstry.
: {iindly Be taKen u> on Pfioriﬁy bas.i,

7ours faithfully,

' o R. SANEHWAL]
UNDER SECRETARY 'O THE GOVT. OF INDIA .

l.icl., As above. -
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STATEMENT SHOWING_ THE SANCTIONED STREN(-TH UPTO 31ST DECEMBER,
AND REVISED STRENGTH W.E.F. 1.1.199¢. OF DIRECT RECRUIT AND
PROMOTEE OFFICERS OF INDIAIi FOREST SERVICE.

ot e e e e o o o ek o O e e e o o 2 o i et e

1997 -

TOTAL DIRECT RECRUIT PROMOTEE OFFICERS INCREASE ALLOWED
3.1¢. CADRE CADRE SANCTIONED REVISE) SANCTIONED REVISED DURING THE YEARS
STRENGTH STRENGTH  STRENG'H STRENGTH STREGNTH 1998 1999 2000
T T T T T T T T T .
I awomma paesw 132 100 o m w2 e 3
. ssawwEGmALAYA 118 %0 83 2 s 2 1 3
e
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%: ' evised vide Cadre Review notification dated 2).1.1998.
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